
 22l  Advocates  (Second
 Amendment)  Bill

 दूसरी  बात  यह  है  कि  चूंकि  यह  विधेयक
 विधवा  किया  जा  रहा  है  इस  से  यह  मालूम
 पड़ता  है  कि  सरकार  का  दिमाग  साफ  नहीं  है  कि
 कौन  सा  कान्त  सरकार  को  बनाना  है  और  कौन
 सा  नहीं  बनाना  है  ।

 अध्यक्ष  महोदय  :  इस  को  मंत्री  महाोँद्रय
 हाउस  में  ला  चुके  हैं  v  श्राप  बहुत  फार  फेड
 चीज  में  चले  गये  हैं  ।  इस  में  सारी  बातें  पूरी
 हो  चुकी  हैं  ।

 The  question  is  :

 “That  leave  be  granted  to  withdraw
 the  Bill  further  to  amend  the  Advocates
 Act,  96l,  which  was  passed  by  Rajya
 Sabha  on  the  l6th  December,  968  and
 Jaid  on  the  Table  of  Lok  Sabha  on  the
 I8th  February,  1969."

 The  motion  was  adopted,

 SHRI  JAGANATH  RAO  :  Sir,  I  with-
 draw  the  Bill.  (/nterruption)

 MR.  SPEAKER  :  The  Bill  is  withdrawn
 (Interruption)  A  number  of  things  come
 up  during  the  Committce  stages.  It  is  not
 a  bad  practice.  If  they  had  withdrawn,
 they  had  shown  good  grace.  But,  in  future,
 when  Government  bring  forward  a  Bill,
 Tather  than  that  these  things  should
 come  up  lateron......

 3  hrs.

 SHRI  JAGANATH  RAO:  MaylI
 explain  the  position?  I  had  explained  on
 the  last  occasion  why  I  had  to  withdraw
 the  Bill.  The  Rajya  Sabha  had  passed  the
 Bill  and  when  it  came  to  Lokh  Sabha,  the
 Members  of  the  Lok  Sabha  wanted  a  Select
 Committec,  and  accordingly,  a  Select
 Committee  was  constituted  by  this  House,
 and  the  course  of  the  Select  Committee's
 deliberations,  some  new  amendments  were
 suggested  not  only  by  the  Members  of  the
 Select  Committee  but  also  by  several
 Bar  Associations,  but  those  amendments
 and  suggestions  could  not  come  within  the
 ambit  of  the  Bill,  and,  therefore,  the  then
 Law  Minister  had  agreed  to  withdraw  the
 Bill.
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 SCHEDULED  CASTES  AND  SCHE-
 DULED  TRIBES  ORDERS
 (AMENDMENT)  BILL—contd.

 MR.  SPEAKER  :  The  House  will  not
 take  up  further  consideration  of  the
 following  motion  moved  by  Shri  K.  Hanu-
 manthaiya  on  the  !7th  November,  I970,
 namely  :—

 “That  the  Bill  to  provide  for  the
 inclusion  in  and  the  exclusion  from
 the  lists  of  Scheduled  Castes  and
 Scheduled  Tribes,  of  certain  castes  and
 tribes,  for  the  readjustmeni  of  repre-
 sentation  and  redclimitation  of  parlia-
 Mentary  and  assembly  constituencies
 in  so  far  as  such  readjustment  and  re-
 delimitation  are  necessitated  by  such
 inclusion  or  exclusion  and  for  matters
 connected  therewith.  as  reported  by  the
 Joint  Committee,  be  taken  into  consi-
 deration.”’

 Shri  Molahu  Prasad  was  on  his  legs
 last  time.  He  may  continue  his  speech  now.
 The  hon.  Members  is  not  here.  I  shall  call
 him  after  Junch.

 3.02  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock.

 The  Lok  Sabha  reassembled  after  Lunch
 at  Five  Minutes  past  Fourteen  of  the  Clock.

 SHRU  VASUDEVAN  NAIR  in  the  Chair.)

 SHRI  INDRAJIT  GUPTA  (Alipore)  ;
 May  I  have  your  permission  to  mention
 two  very  important  matters,  to  draw  your
 attention  to  them,  so  that  you  can  decide
 how  these  can  be  discussed  ?

 MR.  CHAIRMAN  :  If.  gave  permis-
 sionto  you,  I  have  to  give  permission  to
 others  also.

 SHRI  INDRAJIT  GUPTA  :  I  amnot
 making  a  speech.  I  just  want  to  mention
 two  things.  They  are  known  to  you,  they
 have  appeared  inthe  press.  Once  is  the
 resumption  of  United  States  bombing  of
 North  Vietnam  which  is  precipitating  a
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 very  serious  situation.  We  should  have
 some  statement  or  discussion  on  that.  The
 other  is  the  news  that  in  the  camp  at
 Deoli  in  Rajasthan  which  has  been  opened
 for  East  Pakistan  refugees,  over  50  people,
 men,  women  and  children,  have  died  due
 to  extreme  cold,  and  it  was  admitted  in
 the  Rajasthan  Assembly  that  they  were  not
 provided  with  adequate  clothing.  This  is
 a  matter  which  concerns  directly  the
 Ministry  of  Rehabilitation,  We  should  be
 told  something  about  it.  Let  the  Ministers
 concerned  make  some  statement.  If  they
 do  not  make  statements,  we  will  be
 compelled  later  on  to  raise  these  questions
 again.

 MR.  CHAIRMAN  :  I  hope  Members
 have  sent  proper  notices  for  the  same.  If
 so»  these  notices  will  be  considered  by  the
 hon.  Speaker,  and  naturally,  when  notices
 are  sent,  the  concerned  Ministers  also  get
 intimation  about  them.

 SHRI  INDRAJIT  GUPTA  Ina
 matter  like  the  bombing  of  North  Vietnam,
 I  think  they  should  come  forward  them-
 selves  and  give  their  reaction.

 MR.  CHAIRMAN  :  The  hon.  Minister
 of  Parlimentary  Affairs  has  taken  note  of
 all  this.

 श्री  रामावतार  शास्त्री  (पटना)  :  सभापति

 महोदय,  बिहार  में  कालेजों  के  पांच  हजार  टीचर्ज
 और  आठ  हजार  नान-टीचिंग  स्टाफ  के  सदस्य

 स्ट्राइक  पर  हैं।  मैं  चाहता  हूं  कि  गवर्नमेंट  इस
 बारे  में  एक  बयान  दे  ताकि  बिहार  के  शैक्षणिक
 जगत  में  जो  संकट  है,  उसको  दूर  किया  जा
 सके  |

 MR.  CHAIRMAN  :  We  arein  the
 midst  of  the  discussion  on  the  Scheduled
 Castes  Bill.  Let  us  change  the  rules.
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 14,08  hrs.

 SCHEDULED  CASTES  AND  SCHE-
 DULED  TRIBES  ORDERS

 (AMENDMENT)  BILL—Contd.

 MR.  CHAIRMAN
 Prasad.  He  is  not  here.
 dare.

 Shri
 Shri

 Molahu
 Bhan-

 SHRI  R.  0.  BHANDARE  (Bombay
 Central):  The  Bill  has  two  purposes.
 One  is  that  there  should  be  two  Lists  in
 order  to  determine  the  population  of  the
 Scheduled  Castes  and  Scheduled  Tribes,
 and  the  other  is  to  enable  the  Election
 Commissioner  to  have  delimitation  of  con-
 stituencies  according  to  these  Lists.  If
 the  Bill  is  passed,  Ido  not  know  whether
 there  will  be  sufficient  time  for  the  dclimi-
 tation  of  constituencies,  so  that  the
 benefits  of  delimitation  on  the  basis
 of  population  would  accrue  to  the  Sche-
 duled  Castes  and  scheduled  Tribes.

 Shri  P.  Govinda  Menon,  Minister  of
 Social  Welfare  announced  Government's
 policy  regarding  the  inclusion  of  communi-
 ties  in  this  Bill,  thus:

 ‘Itis  the  policy  of  the  Government
 not  to  include  more  and  more  com-
 munities  in  the  List,  but  to  delete  them
 as  far  as  possible  if  they  have  attained
 a  certain  phase  of  development.  The
 inclusion  of  a  community  which  appe-
 ars  to  be  relatively  more  advanced
 would  adversely  affect  the  interest  of
 the  more  primitive  tribes  and  inclu-
 sion  of  such  communities  will  be  a
 retrograde  step.”

 Looking  at  the  Bill,  I  था  surprised  and
 shocked  to  see  that  there  is  a  race  for  the
 inclusion  in  this  List  or  this  Order  of  the
 Scheduled  Castes  and  Scheduled  Tribes.
 We  know  the  criteria  for  the  inclusion  or
 exclusion  of  a  particularcommunity;  I
 doubt  very  much  whether  these  critaria
 had  been  followed  in  compiling  this  list.
 The  criteria  are  two  fold;  if  a  person  suffers
 from  the  disabilities  of  pollution  and  isola-
 tion  because  of  the  extreme  stigma  of
 untouchability,  then  that  community
 should  be  included  in  the  Scheduled  Castes
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 list;  extreme  poverty  is  also  a  factor  that
 ought  to  be  taken  into  consideration  along
 with  pollution  and  isolation.  The  stigma
 of  untouchability  has  also  to  be  taken  into
 consideration  because  there  had  been  some
 misunderstanding  in  the  minds  of  some
 Members  in  this  House  and  outside  that
 since  the  question  of  pollution  is  no  longer
 Present  especially  in  cities  this  factor
 should  not  be  taken  into  consideration.
 The  stigma  of  untouchability  has  acquired
 during  the  last  few  centurics  two  meanings
 literal  meaning  and  notional  meaning.
 The  literal  meaning,  touch-me-not,  may
 not  be  applicable  in  some  places  but  the
 notion  and  the  attitude  that  is  found  in  the
 minds  and  literature  is  still  persisting  and
 continuing.

 SHI  K.  N.  TIWARY  (Bettiah)  :  Not
 everywhere.

 SHAIR.  D.  BHANDARE:  Every-
 where,  more  especially  in  Bihar,  and
 Bihar  is  the  most  backward  in  this  res-
 pect.  My  fricnds  who  are  members  of  the
 Committee  on  the  Welfare  of  Scheduled
 Castesand  Tribes  have  travelled  all  over
 the  country;  their  experience  was  bitter;
 it  was  more  bitter  in  Bihar  than  elsewher.

 SHRI  K.N.  TIWARY  :  Somewher
 he  had  some  bitter  exp2rience;  not  every-
 where.

 SHRI  R.  D.  BHANDARE  :  What  is
 the  use  of  hiding  the  fact  ?  If  we  are
 sincere  in  removing  it  or  destroying  it  or
 demolishing  untouchability.  we  must  be
 sincere  to  ourselves.  Untochability  still  per
 sists  in  the  villages.  Even  water  is  not
 allowed  be  taken;  Icave  aside  the  question
 of  village  system.  The  two  village  system
 prevails  in  every  village.  I  need  not  tell
 our  Panditji  that  in  every  village  there  are
 two  parts-one  inhabited  by  caste  Hindus
 or  the  General  communities  and  the  other
 part,  in  the  same  village,  inhabited  by  the
 Scheduled  Castes;  it  has  never  been
 broken;  the  walls  have  not  broken.

 MR.  CHAIRMAN:  not  in  our
 state.

 SHRI  R.  D.  BHANDARE:  I  shall
 have  to  come  your  state  to  see  what  is  the
 position  there.  Coming  to  the  criteria  of
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 determining  a  _  tribe  habitate  is  the
 man  criterion  that  ought  to  be
 takan  into  consideretion  in  deciding
 waether  a  person  or  a  community  belongs
 to  the  Scheduled  Tribes  or  not,  There
 place  of  residence,  geographical  isolation
 is  the  main  factor.  Along  with  this  main
 factor,  there  are  two  other  consideration
 which  should  also  prevail:  indication  of
 primitive  traits  and  the  backwordness  of
 the  community.  There  has  been  a
 controversy  going  on  in  this  House  and
 out  side  that  the  tribals  who  had  embraced
 Christianity  should  not  be  allowed  allowed
 to  enjoy  the  facilities  available  under
 the  Constitution.  I  beg  to  differ  with  them
 because  faith  or  religion  has  never  been
 taken  into  consideration  as  a  factor  for
 deciding  whether  one  belongs  to  a  Sche-
 duled  tribe  or  not.  Some  persons  have
 brought  in  unnecessarily  the  factor  of
 religion.

 Some  of  the  tribals  have  embraced
 Christianity  and  the  argument  advanced
 here  in  this  House  and  out  side  in  that
 because  they  have  embraced  Christianity,
 they  are  advanced.  May  I  give  you  what
 is  the  percentage  of  Scheduled  Tribes
 who  have  been  converted  into—

 AN  HON.  MEMBER  :  What  about
 Buddhists  ?

 SHRI  R.  D.  BHANDARE  :  Leave
 aside  Buddhism.  I  do  not  want  Buddhism
 to  be  one  of  the  castes  of  the  Hindu  social
 system.  I  beg  your  pardon.  Some  friends
 were  advising  me,  and  I  discussed  the
 matter  with  our  leader,  the  president  of
 the  Congress  Party,  and  heis  of  the  same
 view:  why  Bhuddhism,  a  religion,  should  be
 brought  into  a  cast  system  and  be  included
 as  one  of  the  castes.  Therfore,  do  not  mix
 up  the  issues  and  do  not  confuse  your
 own  mind.  Sir,  I  was  trying  to  emphasise
 the  fact  thata  few  of  the  Schedule  Tribes
 members  becomes  Christians  and  therefore
 it  is  argued  that  they  are  getting  all  the
 benefits,  and  therefore  Christian  tribals
 should  {be  excluded  from  the  list  of
 Scheduled  castes  and  Scheduled  Tribes.
 I  beg  to  differ  with  them  in  all  humility
 because  a  tribal  is  a  tribal;  he  has  certain
 characteristics;  because  he  is  backward;
 because  he  is  living  in  jungles.  Their
 lands  have  been  grabbed  and  looted  by
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 those  who  are  the  advanced  classes,  and
 they  are  living  in  jungles.  Because  some-
 body  gets  converted  to  Christianity,  and
 because  of  that,  if  he  is  deprived  of  his
 rights,  then  this  house  will  be  doing  in
 justice  to  him,  and  to  such  people.
 Therefore  religion  is  no  criterion  so  far
 as  Scheduled  Tribes  are  concerned.  For
 Scheduled  “Castes,  yes;  it  is  Hinduism.
 Because  of  untouchahility,  because  of  the
 cast  system,  thatis  the  nasis  of  deceding
 and  determining  whether  onc  belongs  to
 Scheduled  Castes  or  not.  But  so  far  as
 the  tribes  are  concerned,  religion  has
 never  been  the  criterion.  Some  research
 students  have  brought  in  the  word  ‘faith’
 and  say  that  it  should  be  taken  into
 consideration.  Do  you  know,  Mr.  Chair-
 ran,  how  many  tribes  are  there  in  this
 country  and  how’  many  faiths  they  are
 following?  Every  tribe  has  its  own  faith,
 and  they  worship  their  own  kuladevata.
 Kuladevata  cannot  be  considered  to  be
 the  basis  of  any  religion.  Your  Kuladevata
 is  different  from  mine.  Similarly,
 Kuladevata  differs  from  tribe  to  tribe.
 Some  of  them  are  animists.  Some  of
 them  do  not  even  believe  in  some  religions.
 They  are  simply  belicving  in  jungle  Gods.
 Thercfore,  so  far  as  the  tribals  are
 concerned,  religion  should  never  be  taken
 into  consideration  as  a  factor  for
 determining  and  deciding  a  tribe.

 So,  this  factor  must  also  be  taken
 into  consideration,  namely,  indication  of
 primitive  traits  such  as  customs.  There
 is  a  judgment  of  the  Supreme  Court  in
 which  these  words  are  used,  Indication  of
 primitive  traits  includes  customs,  marriage,
 birth,  racz,  worship,  occupationand  habi-
 tat.  If  this  is  the  fact  then,  |  think  some  of

 the  states  have  done  injustice  to  some  of
 the  castes  in  taking  them  out  of  the
 Scheduled  Castes  and  including  them
 among  the  Scheduled  Tribes  and  taking
 them  out  of  the  Scheduled  Tribes  and
 including  them  among  the  Scheduled
 Castes.  It  is  really  a  strange  phenomenon
 to  be  found  after  23  years  of  Independence.
 If  any  person  gets  up  and  says  that  his
 community  should  be  included  in  Scheduled
 Castes  or  if  any  wise  person,  because  of
 his  political  reasons,  gets  up  and  says
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 that  his  tribe  or  caste  should
 be  included  in  the  Scheduled  Castes  or  ex-
 cluded  from  Scheduled,  area  then  it  is  realy
 a  strange  phenomenon  found  nowhere  in
 any  country  whatsoever.  There  should,
 therefore,  be  no  race  for  the  inclusion  or
 exclusion  either  in  the  Scheduled  Castes
 or  Scheduled  Tribes.

 The  object  of  the  bill  wasto  remove
 all  the  area  restrictions.  Some  of  my
 friends,  especially,  Shri  Deorao  Patil,
 might  be  aware  of  one  thing.  Speaking
 for  myself.  when  we  were  in  the  Opposi-
 tion,  when  the  tribals  suffered  from  the
 restriction  of  areas»  we  had  taken  a
 Position  against  the  Government  for  the
 Purpose  of  removing  that  area  restriction.

 We  have  to  lay  down  a  simple  propo-
 sition  that  a  Scheduled  Caste  will  continue
 to  be  a  Scheduled  Caste  irrespective  of
 whether  he  is  in  Kashmir  or  Kerala.  He
 should  not  be  considered  to  be  of  a  diffe-
 rent  caste  merely  because  he  has  gone
 from  onc  State  to  another.  So  also  in  the
 case  of  Scheduled  Tribes.  The  arca  rest-
 tirction  should  not  be  there  either  for
 Scheduled  Castes  or  Scheduled  Tribes,

 The  words  need  in  articles  34]  and
 342  have  specific  purpose  and  _  specific
 meaning.  They  are  not  meant  for  doing
 injustice  to  any  class.  The  area  restriction
 was  putin  the  Constitution  so  that  a  person
 may  not  go  to  a  premitive  or  backward
 area  to  take  advantage  of  the  facilities,
 That  should  not  be  interpreted  to  the
 disadvantage  of  the  Scheduled  Castes  and
 Scheduled  Tribes  when  they  go  from  one
 area  to  another.  The  area  restriction
 should  be  completely  removed.  As  shri
 Khobragade  has  said,  a  mahar  will  conti-
 nue  to  bea  mahar  be  he  in  Bengal,
 Delhi,  Maharashtra  or  Mysore.  A  person
 belonging  to  the  Scheduled  Caste  does  not
 cease  to  bea  Scheduled  Caste  if  he  goes
 outside  that  State,  because  the  stigma  of
 untouchability  is  the  criterion.

 Now  the  government  have  comefor-
 ward  with  about  330  amendments  for
 inclusion  or  exclusion  of  so  many  commu-
 nities,  |  have  never  seen  a  Bill  which  has
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 been  tampered  with  so  much  by  the
 government,  and  that  too  after  it  has  been
 referrd  to  a  Joint  Select  Committee.  Ido
 Not  understand  why  they  have  come  for-
 ward  with  so  many  amendments.  The
 criteria  or  determining  factor  for  taking  a
 decision  as  to  who  belong  to  th:  sched-
 uled  Castes  or  Tribes  are  well  known.
 So,  why  should  therebe  so  mucn
 confusion?

 A  lot  of  injustice  has  been  done  to
 many  communities  by  this  Bill,  Take  the
 Wadar  community  in  my  distrite,  which
 isa  backward  communiy.  When  ]  was  one
 of  the  members  of  a  committee  appointed
 by  the  Maharashtra  Government  the  report
 of  the  committee  came  to  be  of  35  pages.
 T  appended  a  note  of  dissent  which  runs  to
 WS  pages  because  I  wanted  to  do  justice
 to.  the  nomadic  tribes  who  move
 from  place  to  placc  so  that  they
 could  get  the  benefits  under  the
 Constitution.  In  my  —  district  as  well  as
 in  Mysore  they  have  removed  this  commu-
 nity  from  both  Scheduled  Castes  and
 Scheduled  Tribes.  Such  a  thing  is  sought
 to  be  done.  Let  us  not  tamper  with  the  lives
 and  the  lot  of  this  unfortunate  people  who
 have  been  suffering  from  disabilities  for
 ages  together  because  of  the  stigma  of
 untouchability,  Let  us  not  tamper  with  the
 lives  and  the  lot  of  Scheduled  tribes  be-
 cause  they  have  been  livingin  Jungles.
 They  are  not  advaneed  al  all.  Therefore,
 with  great  deal  of  care  and  caution  this
 Bill  ought  to  be  discussed.  I  would  appeal
 to  the  Law  Minister  to  pay  careful  atten-
 tion  and  go  through  the  list  properly  and
 apply  criteria  either  to  include  or  exclude
 from  the  list.

 With  these  words,  I  have  done.

 SHRI  C.K.  CHAKRAPANI  (Ponnani):
 Mr.  Chairman,  Sir,  I  welcome  the  Bill.
 But  atthe  same  time  I  would  like  to
 point  on  certain  things.  The  Panian
 community  of  Kerala  has  been  recomm-
 ended  by  the  Select  Committee  for  inclu-
 sion  in  list  of  Scheduled  Castes.  The
 Government  has  now  come  forward  with
 an  amendment  that  this  community  should
 be  omitted  from  the  list.  I  do  not  find  any
 justification  any  reason,  for  that.  This
 community  suffers  from  the  stigma  of
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 untouchability.  Socially  and  economically,
 they  are  very  backward.  Even  politically
 they  are  also  very  backward.  So,  the  Select
 Committee  thought  that  this  community
 was  a  fit  case  for  inclusior  in  the  list  of
 Scheduled  Castes.  Having  considered  all
 the  reports  about  this  community,  ofter
 going  through  the  representations  of  com-
 munity  the  Select  Committee  decided  that
 this  community  should  be  included  in  the
 list.  I  do  not  understand  why  the  Govern-
 ment  has  come  forward  with  an  amend-
 ment  that  this  community  should  be  omic
 ted  from  the  list.  I  want  the  hon.  Minister
 to  consider  this  aspect.  It  is  a  small  com-
 munity  which  suffers  from  the  stigma  of
 untouchability.

 Another  point  that  l  would  like  to
 point  out  is  about  2A  in  the  Second
 Scheduled,  It  is  not  a  fact  that  Christian
 tribals  have  become  advanced  or  civilised
 orrich  because  have  embraced  Christia-
 nity.  Though  these  people  hive  been  con-
 verted  Christians,  they  have  suffered  all
 sorts  Of  backwardness  and  thereis  no
 justification  in  having  2A  in  Second
 Schedule.

 Then,  in  regard  to  Bhovi  community
 of  Mysore,  the  Select  Committce  has
 recommended  for  the  inclusion  in  the  list
 of  Tribes.  There  are  some  reports  about
 this  community.  The  authoritative  books
 “The  Mysore  Castes  and  Tribes”  by  Shri
 L.K.  Ananta  Krishna  lyer  and  ‘The  Castes
 and  Tribes  in  Southern  India’  by  Mr.
 Ldgar  Thurston  have  stated  the  following  :

 “they  livein  a  primitive  life  semi-
 naked;  the  women-folk  do  not  use
 cholics  or  upper  vests  at  all,  They  wear
 bangles  made  of  bronze......

 This  is  sofar  as  Bhovi  community  is
 concerned,  Sv,  this  Bhovi  community
 should  be  included  in  the  list  of  Castes.

 As  far  as  Rajgonds  are  concerned,
 some  say  that  they  belong  to  royal  families.
 That  is  not  true.  So,  Rajgonds  should
 also  be  included  in  the  list  of  Tribes.  These
 Raj  Ghonds  as  Adivasis  form  a  distinct
 group.  of  course,  they  lack  the  intellectual
 alertness,  adaptability  and  educational
 culture  which  is  found  in  the  more  sophisti-
 cated  communities.  So  it  is  a  fit  case  for
 inclusion  in  tribes.
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 Altogether,  I  would  like  to  say  that
 Panian  should  be  included  in  the  Sche-
 duled  Castes  as  far  as  Kerala  is  concerned,
 the  Bovi  community  should  also  be
 included  as  far  as  Mysore  is  concerned
 and  the  Raj  Ghonds  should  be  included
 in  the  Tribes  as  far  as  Maharashtra  is
 concerned,

 One  word  about  the  2A  of  Schedule
 If.  If  we  adopt  the  proposed  amendment,
 it  is  contrary  to  the  Constitution  of  India.
 The  Constitution  says  :

 “*The  Stace  shall  not.  discriminate
 against  any  citizen  on  grounds  only  of
 religion,  pace,  caste,  scx,  place  of  birth
 or  any  of  them.”

 The  Subject  of  recognizing  Christian
 tribals  as  tribals  has  already  been  dis-
 cussed  thoroughly  andthe  Constituent
 Assembly  decided  that  they  should  be
 included  in  the  Tribes.  So  this  matter  has
 been  definitely  closed  and  now  some  inter-
 sted  parties  arc  raking  it  up  and  itis  not
 in  the  interests  of  the  Consitution  if  we
 decide  to  adopt  this  amendment  which  is
 contrary  to  the  Fundamental  Rights.
 It  is  contrary  to  our  Constitution.
 Simply  because  they  are  converted  Chri-
 stians,  these  converted  Christians  do  not
 lose  their  trible  character.  So  I  want
 that  this  2A  of  Schedule  II  should  be
 omitted.

 SHRI  SONAVANE  (  Pandharpur  ):
 I  support  the  Bill  before  the  House  and
 commend  the  hard  work  done  by  the
 Joint  Select  Committee  on  this  Bill  Un-
 fortunately,  I  was  not  a  Member  of  that
 Committee  but  I  know’  the  Committee
 went  round  contacted  several  communities,
 discussed  so  many  memoranda,  made
 inquiries,  met  the  Government  represen-
 tatives  and  after  a  thorough  inquiry  and  a
 thorough  investigation,  they  have  come  to
 this  conclusion  and  they  have  produced
 this  report.  Therefore,  I  really  compli-
 ment  the  Committee  for  its  excellent  work.

 Now  I  remember  also  the  late  Shri
 Govinda  Menon  for  his  sincere  efforts  for
 the  amelioration  of  the  lot  of  the  Schedu-
 led  Castes  and  Scheduled  Tribes.  Du-

 NOVEMBER  23,  970  (Amdt,  )  Bill  232

 ring  his  life-time  and  during  his  tenure,
 we  arc  very  happy  to  say,  that  he  was  ins-
 trumental  in  establishing  a  statutory
 committee  for  the  welfare  of  Scheduled
 Castes  and  Scheduled  Tribes  and  for
 extension  of  reservation  for  Scheduled
 Castes  and  Scheduled  Tribes.  There  are
 so  many  other  things.  He  was  very  reaso-
 nable  and  immediately  he  got  a  point,  he
 strik  to  it  whatever  the  officials  might  say
 once  he  was  convinced.  The  late  Mr.
 Govinda  Menon  did  justice  to  them.  I
 remember  him  on  this  occasion  for  his
 zeal  and  sympathy  for  the  weaker  sections.

 Now,  in  my  opinion,  there  are  two
 very  welcome  features  in  this  Bill.  One
 that  was  mentioned  by  the  hon.  Minister
 Hanumanthaiyaji  himself  when  he  said  that
 for  the  social  development,  this  provision
 is  welcome  and  |  also  appreciate  that.
 That  provisionison  page  5  of  the  Bill
 which  says:

 “Not  withstanding  anything  contain-
 edin  any  law  forthe  time  being  in
 force  or  in  any  custom  or  usage  to  the
 contrary,  a  woman  who  marries  a
 person  belonging  to  a  casle  specified
 in  any  Part  of  the  Schedule  shall  be
 deemed  to  belong  to  that  Scheduled
 Caste  to  which  her  husband  belongs.”

 This  is  a  very  good  provision.

 l  would  take  a  reverse  case.  The
 Committee  has  forgotten  that  case.  What
 is  that  case?  Here  is  a  lady  who  marries
 a  person  belonging  toa  caste  specified
 outside  these  lists.  If  she  marries  a
 scheduled  caste  person  she  gets  those  ad-
 vantages.  But  the  case  )  am  referring  to  is
 this.  If  the  woman  from  the  scheduled
 caste  marries  a  brahmin,  will  she  be  a
 scheduled  caste  or  non-scheduled  caste?
 (Interruption)

 SHRI  SHIVAJIRAO  S.  DESHMUKH
 (Parbhani):  That  Brahmin  should  become
 the  scheduled  caste.

 SHRI  RANDHIR  SINGH  (Rohtak)  :
 It  is  a  privilege  to  bea  scheduled  caste
 these  days.  (Jnterruption)
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 SHRI  SONAVANE  What  I  am
 saying  is  this.  The  lady  from  the  scheduled
 caste  married  a  non-scheduled  caste  person.
 Suddenly  if  she  divorces,  what  happens?
 (Interruption)  I  am  basing  my  argument  on
 logic.  Let  us  logically  argue  the  case.
 The  logic  is  this.  Suppose  she  marries  a
 Brahmin  and  then  after  some  time  they
 disagree  and  divorse.  What  happens?
 She  will  have  to  be  recognised  as  a  person
 having  privileges  of  a  scheduled  caste
 person.  I  think  the  Select  Committee
 should  have  thought  over  this  matter,  I
 would  recommend  that  the  Government
 should  go  into  this  point,  What  happens?
 A  woman  from  the  scheduled  castes  mar-
 ticd  a  non-scheduled  caste  person.  She
 carries  certain  stigma;  the  parents  of  that
 man  do  not  like  that  marriage.  Therefore,
 what  I  say  is  this.  If  they  marry  in  love,
 that  is  all  right;  we  wish  them  well.  We
 should  not  deprive  them  of  all  the  privi-
 leges  she  gets  as  a  scheduled  caste  woman.
 That  is  my  point,

 My  second  point  is  regarding  the  mig-
 ration  of  scheduled  castes.  This  migration
 from  one  State  to  another  is  now  reco-
 gnised,  which  was  not  done  so  far.  I
 welcome  it.  The  provision  is  this  :

 ‘Any  person  who  belongs  to  any
 casie  included  inany  Part  of  the
 Schedule  and  who  ceascs  to  reside  in
 the  Union  Territory  to  which  he  be-
 longs  and  migrates  to  any  State  shall
 continue  to  be  4  member  of  the  Sche-
 duled  Caste  in  the  State  where  he
 voluntarily  resides  notwithstanding  the
 fact  that  the  caste  to  which  he  belongs
 is  not  u  Scheduled  Caste  in  that  other
 State.”

 This  is  a  welcome  feature.

 SHRI  SIDDAYYA  (Chamaraja  Nagar):
 Government  have  moved  an  amendment
 not  accepting  that.

 SHRI  SONAVANE  :  It  is  for  us,  to
 accept  the  amendment  or  reject  it.  If
 ourlogic  is  correct,  if  our  arguments  are
 correct,  we  go  by  those  things.  This  House
 this  Parliament  is  a  sovereign  body  and  it
 is  for  us  to  decide  what  we  want  to  do.

 Certain  critc-
 These  are  recog-

 My  next  point  is  this.
 ria  have  been  laid  down.

 AGRAHAYANA  2,  892  (SAKA)  (Amdt.  Bill  234

 nised  by  the  founding-fathers  of  our
 Constitution.  Thereis  a  mad  rush  by  the
 Officials  for  inclusion  of  communities.  Why  ?
 Ido  not  understand.  I  wish  to  draw
 attention  to  a  portion  of  the  well-thought
 out  report  of  the  Committee  which  appcars
 at  page  (viii).  There  are  certain  well-
 known  criteria.  I  do  not  know  why  this
 fact  has  been  ignored  or  by-passed.  I  do
 not  know  what  the  confusion  is  in  the
 Government’s  mind,  what  preisures,  politi-
 cal  or  otherwise  are  brought  in,  I  do  not
 know.  The  Committee  has  done  its  job
 well  in  saying  this.

 The  Committec  have  stated:

 “The  Committee  devoted  considerable
 time  in  deciding  the  criterion  which
 should  be  adopted  inorder  to  deter-
 mine  whether  a  community  should  be
 includedin  the  list  of  Scheduled  Castes.
 The  Committee  are  of  the  opinion  that
 extreme  social,  cducational  and  econo-
 mic  backwardness  arising  out  of  the
 traditional  practice  of  untouchability
 should  be  the  criterion  for  including  a
 community  in  the  list.”

 I  do  not  know  of  any  other  committee
 which  has  done  this  work.  As  such,  the
 critaria  are  clear  and  they  should  be  accep-
 ted  in  full,

 As  regards  Scheduled  Tribes  also,  there
 are  very  well-laid  down  criteria,  and,  there-
 fore,  I  do  not  know  why  there  should  be
 any  confusion  in  the  minds  of  so  many
 people  and  there  is  a  mad  rush  for  inclu-
 sion  of  some  more  tribes  inthe  list  of
 Scheduled  Tribes.  The  Committee  have
 stated  at  page  x  of  their  report:

 “For  the  specification  of  communi-
 ties  as  Scheduled  Tribes,  the  Committee
 adopted  as  thecriteria  indications  of
 Primitive  traits,  distinctive  culture,
 geographical  isolation,  shyness  of  con-
 tact  with  the  community  at  large  and
 backwardness.  As  afurther  guideline,
 the  Committce  feel  that  in  deciding
 whether  a  community  should  be  inclu-
 ded  in  or  excluded  from  the  list  of
 Scheduled  Tribes  for  a  particular  State
 or  Union  Territory  it  should  be  exa-
 mined  whether  the  community  satisfies
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 the  criteria  laid  down  in  that  parti-
 cular  State’.

 These  are  the  clear  criteria  that  the
 Committee  have  adopted  in  their  report.
 Therefore,  |  would  submit  that  no  com-
 munity  that  satisfies  the  criteria  fur  inclu-
 sion  or  retention  or  exclusion  as  the  case
 may  be  should  be  left  out.  For  hundreds
 of  years,  the  Scheduled  Castes  have  been
 suffering  humilation  and  untouchability.
 But  now  suddenly  we  find  that  as  a  result
 of  soms  pressure  from  some  people  and
 some  political  decision,  some  now  untouch-
 ables  are  being  created.  I  donot  under-
 stand  why  ?  There  are  certain  people  here
 who  have  not  suffered  from  the  stigma  of
 untouchability  at  all  and  yet  they  are  on
 the  fist  of  Scheduled  Castes.  I  would
 submit  that  they  should  be  mercilessly
 thrown  out.  Only  people  who  have  suffered
 or  whosc  parents  have  suffered  from  unto-
 uchability  should  find  a  place  in  the  list
 and  should  have  the  right  to  enjoy  the
 benelits  so  rightly  givento  them  by  the
 framers  of  the  Constitution.  Similarly,  in
 regard  to  Scheduled  Tribes  also,  only
 those  communities  which  satisfy  the  crite-
 rion  laid  down  for  inclusion  or  retention
 should  —  be  considered  for  that
 purpose,  and  those  that  do  not  satisfy
 them  should  be  left)  out.  Government
 should  not  succumb  to  any  pressure  for
 inclusion  or  exclusion,

 The  hon,  Minister  has  said  that  it  is
 for  Parliament  and  for  this  House  to
 consider  the  matters  before  it.  Now,  all
 these  amendments  are  there.  The  hon.
 Minister  was  very  reasonable  in  saying  that
 no  matter  what  the  amendments  were,
 Governments  would  consider  them  on
 merits.  Therefore,  we  hope  that  when  we
 go  into  the  details  of  the  clauses,  he  will
 take  into  confidence  all  the  Scheduled
 Castes  and  Scheduled  Tribes  before  and
 and  tell  us  what  amendments  he  is  going
 to  accept.  If  possible,  after  the  House
 rises  today,  let  him  call  a  meeting  of
 the  Scheduled  Castes  and  Scheduled  Tribes
 Members  for  the  purpose.  Otherwise,  there
 will  bea  lot  of  confusion,  and  a  lot  of
 time  of  the  House  would  be  wasted.
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 Therefore,  I  would  suggest  to  the  hon.
 Minister  that  he  should  be  good  enough
 to  call  a  meeting  of  the  Scheduled  Castes
 and  Scheduled  Tribes  Members  and  take
 them  into  confidence  and  stick  to  the  crit-
 eria  laid  down  and  leave  the  whole  matter
 to  bejudged  by  the  House,  without  allow-
 ing  any  question  of  prestige  to  stand  in  the
 way  but  by  considering  the  amendments  on
 merit  and  giving  effect  to  them.

 Lastly,  the  criteria  laid  down  by  the
 Committee  in  their  Report  should  find  a
 place  in  the  body  of  the  Bill  for  furture
 guidance.  Otherwise,  pressures  will  mount
 up  and  God  knows  what  will  happen  later
 on;  all  sorts  of  people  will  come  into  the
 list.

 Therefore,  the  amendment  tabled  by
 Shri  Siddayva  and  others  should  be  wel-
 comed  and  it  should  from  part  of  the  Bill.
 With  these  words,  I  would  request  the
 hon.  Minister  to  go  through  all  this  pro-
 cess  very  carefully  and  wisely.

 *SHRI  MANGALATHUMADAM
 (  Mavelikara)  :  Mr.  Chairman,  Sir,
 I  generally  welcome  this  Bill.

 This  Bill  clearly  proves  the  sincerity
 and  interest  this  Government  hes  got  in
 the  matter  of  giving  protect  and  uplift
 to  the  backward  class  of  people  in  our
 country  who  are  suffering  from  many  dis-
 abilities.

 It  was  in  August  ‘1967  that  this  Bill
 was  introduced  in  this  House.  It  has  been
 taken  up  for  consideration  after  forty
 months.  Is  not  this  fact  anindication  of
 this  Government's  lack  of  intercst  in
 matters  connected  with  the  uplift.  of  our
 backward  classes.

 Sir,  the  next  General  Election  in  the
 ordinary  course  will  be  conducted  ‘1972.
 This  truth  is  known  to  all  including  the
 Government.  It  may  happen  earlier  also.
 Much  before  the  General  Elections  the
 constituencies  will  have  to  be  demarcated
 as  envisaged  in  this  Bill.  Not  only  that,
 carly  in  1971  the  next  census  will  also  be

 *The  Original  Speech  was  delivered  in  Malayalam.
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 taken.  When  we  consider  all  these  things
 I  doubt  whether,  even  if  this  Bill  becomes
 an  Act  now,  the  provisions  contained
 in  this  Bill  can  be  enforced  fully  and
 action  taken  before  the  next  Elections.

 The  fact  that  the  hon.  Minister  himself
 has  tabled  more  than  30  amendments  is
 clear  evidence  of  the  fact  that  so  far  this
 Government  has  not  considered  with  any
 seriousness  the  matters  that  constitute  this
 Bill.  I  donot  think  any  other  Govern-
 ment  will  handle  such  a  serious  question
 in  this  sort  of  &  light  hearted  manner.
 The  only  reason  I  can  find  for  such  an
 attitude  on  the  part  of  the  Government  is
 that  this  relates  to  poor  and  backward
 people  in  the  country.

 Sir,  |  oppose  with  all  the  strength  at
 my  commind  an  amendment  suggested
 by  the  hon.  Minister  toa  recommendation
 of  the  Select  Committee  in  their  Report.
 I  submit  that  the  recommendation  of  the
 Select  Committee  should  be  adopted  with-
 out  incorporating  this  amendment.  I  am
 referring  to  the  recommendation  of  the
 Select  Committee  that  a  Scheduled  Caste
 or  Scheduled  Tribe  person  should  be  trea-
 ted  asa  Scheduled  Caste  or  Schaduled
 Tribes  as  the  case  may  be  even  if
 he  chooses  to  go  and  reside  in  another
 State.

 At  the  same  time  I  support  another
 amendment  suggested  by  the  hon,  Minister
 I  am  referring  to  the  amendment  which
 seeks  to  allow  Scheduled  Caste  people  to
 be  recognised  as  Scheduled  Castes  even  if
 they  are  converted  as  Christians  or  Mus-
 lims.  I  am  unable  to  agree  with  the
 opinion  expressed  by  the  Select  Commit-
 tee  that  this  facility  which  was  there  till
 todav  should  suddenly  be  taken  away.

 When  Christian  missioneries  are  wor-
 king  for  the  uplift  of  depressed  classes,  we
 have  to  seriously  view  the  statement  of  Puri
 Sankaracharya,  who  is  the  head  of  Hindu
 pandits,  that  the  depressed  people  should  be
 considered  as  equal  to  dogs.  It  is  not  correct
 to  confine  the  list  of  Scheduled  Castes
 only  to  Hindus  and  Sikhs.  There  Scheduled
 Caste  people  who  have  converted  themsel-
 ves  as  Christians  or  Buddhists  should  also
 be  included  in  the  list  of  Scheduled  Castes.
 Sir,  in  our  country—Bharat—which  takes
 pride  in  declaring  itself  as  a  secular  State ’
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 it  isnot  correct  to  classify  the  backward
 classes  on  the  basis  of  caste.

 It  was  said,  Sir,  that  there  are  1700
 names  of  castes  in  this  list.  But  I  doubt
 whether  even  now  it  is  a  complete  list.

 Another  point  that  T  want  to.  mention
 is,  when  the  names  in  regional  languages
 are  included  in  this  list  in  English  many
 regional  difficultics  arise.  I  will  give  one
 or  two  examples  from  Kerala.  There  are
 two  names—  Man-nnan  and  Mannan.  Out
 of  these  two  the  first  one  is  a  Scheduled
 Caste  and  the  other  is  a  Scheduled  Tribe.
 Similarly,  there  are  the  names  Velan  and
 Vellan  and  when  they  are  written  in  Eng-
 lish  they  look  alike.  To  remove  _  this
 dispute  it  is  necessary  to  enter  them  as
 two  separate  names  in  the  list.

 In  Orissa  there  is  a  caste  called
 Dheewara,  These  people  earn  their  liveli-
 hood  of  fishing.  Last  time,  because
 instead  of  DHEWAR  in  the  previous  list
 it  was  entered  as  DEWAR  they  ceased  to
 be  Scheduled  Castes  with  the  result’  in
 this  list  there  is  no  mention  of  their  name.
 |  submit,  Sirs  that  their  name  should  be
 included  in  this  list  of  Scheduled  Castes.

 The  late  Panampalli  Govinda  Menon,
 who  knew  everything  about  the  Scheduled
 Castes  and  Scheduled  Tribes  in  Kerala,
 when  he  was  Minister  of  Law  at  the
 Centre  had  included  the  Pania  community
 in  the  list  of  Scheduled  Castes.  Perhaps
 it  may  be  because  the  present  hon.  Law
 Minister  does  not  know  anything  about
 the  Scheduled  Castes  and  Scheduled  Tribes
 in  Kerala  that  the  name  of  Pania  commu-
 nity  does  not  find  a  place  in  the  present
 list.

 Sir,  special  care  should  be  taken  to
 see  that  no  sectionof  our  socicty  which
 deserves  to  be  included  in  the  list  of
 Scheduled  Castes  and  Scheduled  Tribes  is
 denied  that  privilege  due  to  mistake  in
 spelling  or  writing  the  regional  name  in
 English.  I  say  this  because  if  after  the
 passage  of  this  Bill  some  names  come  to
 Our  notice  as  having  been  omitted  their  is
 no  provision  under  which  we  can  include
 them.
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 In  conclusion,  therefore,  Sir,  I  would
 like  to  repeat  that  special  care  should  be
 taken  now  to  see  that  no  Scheduled  Castes
 or  Sheduled  Tribe  in  any  area  is  denied  the
 privilege  of  being  included  in  this  list  due
 to  their  regional  names,  Care  should  also
 be  taken  to  arm  the  State  Government  or
 the  Central  Government  with  the  neces-
 sary  power  to  issue  any  clarification  when
 the  need  arises.  I  once  again  stress  that
 under  no  circumstances  should  the  Pania
 community  be  excluded  from  the  list  of
 Scheduled  Castes.

 श्रीमती  अगम  दास  गुरु  सिनोसाता  (जन-
 गीर)  :  सभापति  महोदय,  यह  जो  संशोधन  विधि-
 यक  पेश  किया  गया  है,  इसका  मैं  समर्थन
 करती  हुं  ।  शासन  ने  इस  संशोधन  विधेयक  को
 बनाने  के  लिये  बहुत  पैसे  खर्च  किये  हैं  ।  उसने
 एक  कमेटी  बनाई  और  उस  कमेटी  ने  बहुत  परि-
 श्रम  से,  बुद्धि  से  और  जांच  पड़ताल  करके  इस
 बिल  को  बनाया  है।  में  इसका  स्वागत  करती
 हुं  7  शासन  यदि  पूरा  ध्यान  इन  लोगों  की  तरफ
 दे  तभी  हरिजनों  और  आदिवासियों  का  कल्याण
 हो  सकेगा  |

 मैं  समझती  हूं  कि  इस  बिल  में  कुछ  हेरफेर
 करने  की  आवश्यकता  है  ।  श्राप  क्रिश्चयन  को  ले
 लें  i  शासन  के  सामने  कुछ  दिक्‍कतें  हैं  कुछ  स्टे-
 टस  ऐसी  हैं  जहां  काफी  संख्या  म ंलोग  ईसाई  हो
 गए  हैं।  आदिवासी  लोगों  का  एक  अलग  ग्रुप
 बना  दिया  जाए  जो  ईसाई  बन  गए  हैं।  बहुत  से
 लोग  तो  बहुत  पहले  रो  ईसाई  हा  गए  हैं  ।  अमी
 भी  देखा  जा  रहा  है  कि  लोग  ईसाई  हो  रहे  हैं।
 आदिवासी  और  हरिजन  बहुत  ही  पिछड़े  हुए  हैं।
 उनको  यदि  पर्याप्त  सुविधायें  नहीं  दी  जाएंगी  ता

 यह  हिन्दुस्तान  इस  रूप  में  कायम  नहीं  रह  सकेगा
 इस  वास्ते  शासन  से  मेरा  अनुरोध  है  कि  जो  बाद-
 वासी  और  हरिजन  ईसाई  हो  रहे  हैं  या  हो  चुके
 हैं,  उनको  जो  सुविधा  दी  जा  रही  है,  उनको
 बन्द  कर  दिया  जाए  और  दूसरे  जो  ईसाई  नहीं
 हुए  हैं,  जो  भ्रम  भी  पिछड़े  हुए  हैं,  उनकी  सूची-
 धानों  को  बढ़ाया  जाए  |
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 प्रभी  भी  श्राप  देहातों  में  जा  कर  देखिये
 तो  आपको  पता  चलेगा  कि  जो  आदिवासी  एडवांस
 हो  गए  हैं,  व ेवही  आदिवासी  हैं  जो  ईसाई  हो
 गए  हैं  ।  हमारे  होरा  जी  ने  आंकड़  दे  कर  बताया
 है  कि  जो  आदिवासी  ईसाई  हो  गए  हैं  उनमें
 से  कितने  लाग  पढ़  लिख  गए  हैं  |  कहीं  पर  तो  24
 प्रतिशत,  कहीं  पर  25  प्रतिशत  और  कहीं  पर  26
 प्रतिशत  उनमें  ऐसे  हैं  जिन्हों।  एजुकेशन  प्राप्त
 कर  ली  है।  इसका  मतलब  यह  है  कि

 जिन्होंने  अपना  धर्म  परिवर्तन  नहीं  किया  है,
 जिन  की  संस्कृति,  रीति  रिवाज  और  रहन
 सहन  का  ढंग  वही  है,  जो  अभी  भी  जंगलों  में
 रहते  हैं  देवी  देवताओं  की  पूजा  करते  हैं,  वे
 इनके  मुकाबले  में  कही  पिछड़े  हुए  हैं।  उन  में
 से  आप  को  दो  प्रतिशत  भी  पढ़े  लिखे  हुए  नहीं
 मिलेंगे  ।  मध्यप्रदेश  में  बस्तर  का  पूरा  जिला
 आदिवासी  जिला  है  हमारी  कमेटी  वहां  गई  थी।
 वहां  जा  कर  उसने  स्कूलों  का  निरीक्षण  किया,
 उन  स्कूलों  का  किया  जो  आदिवासी  स्कूल  है।
 मैं  मी  वहां  गई  और  हमारे  चेयरमैन  श्री  बसु-
 मतारी  भी  गए  i  वहां  उन्होंने  लड़कों  से  सवाल
 किए  ।  किसी  स्कूल  में  पांच  सौ,  किसी  में  चार
 सौ  लड़के  थे  |  एक-एक  क्लास  में  कहीं  सौ,  कहीं
 डेढ़  सौ  और  कहीं  अस्सी  लड़के  थे  ।  उन्होंने
 कहा  कि  जो  आदिवासी  लड  हैं,  खड़े  हो  जाएं।
 कहीं  पर  चार  खड़े  होते  थे  और  कहीं  पर  पांच
 खड़े  होते  थे।  यह  हालत  थी  आदिवासी  स्कूलों
 की  ।  इससे  आप  अनुमान  लगा  सकते  हैं  कि

 एजुकेशन  के  मामले  में  वे  कितने  पिछड़े  हुए
 हैं।

 जड़

 एसी  हालत  में  मैं  चाहती  हूं  कि  जो  आदि-
 वासी  ईसाई  हो  गए  हैं  उन  को  वे  सुविधायें  न
 दी  जाएं  जो  पिछड़े  हुए  आदिवासियों  को  जिन्होंने
 अपना  धर्म  परिवर्तन  नहीं  किया  ह,  दी  जाती

 हैं  ।  गांवों  में  जो  गरीब  है,  जिस  ने  अमी  कपड़ा
 पहनना  भी  नहीं  सीखा  है,  उस  को  सुविधा
 प्रदान  की  जाए,  उनकी  तरक्की  की  जाए,  उन
 का  विकास  किया  जाए  ।
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 जयपुर  में  आप  जा  कर  देखें  ।  जो  आदिवासी
 हैं  और  जो  ईसाई  हो  गए  हैं,  वे  देवी  देवताओं
 को  नहीं  मानते  हैं  -  लेकिन  कहने  को  वे  कहते
 हैं  कि  मानते  हैं  ।  कहने  को  तो  वे  कहते  हैं  कि
 उनके  रीति  रिवाज,  देवी  देवता  सभी  वैसे  के
 बैसे  कायम  हैं,  लेकिन  यह  गलत  है,  यह  श्रम  में
 डालने  वाली  बात  है।  नाम  उनका  वही  है  जात
 वही  है  लेकिन  धर्म  ईसाई  है।  हमने  एक  से  पूछा
 कि  उसका  नाम  क्‍या  है  तो  उसने  कहा  कि झाड़ू
 राम  ।  नाम  नहीं  बदला  ।  जाति  पूछी  तो  कहा
 कि  गोंडा  ।  जाति  नहीं  बदली  ।  लेकिन  जब  घर्म

 पूछा  तो  कहा  कि  हम  ईसाई  हैं  |  इस  तरह  से  ये
 लोग  जाल  बिछा  कर  गरीब  हरिजनों  और
 ग्रा दि वासियों  को  ईसाई  बना  रहे  हैं  कौर  अपनी
 संख्या  को  बढ़ा  रहे  हैं  |  में  श्रीराम  करती  हूं  कि
 जो  हरिजन  तथा  आदिवासी  ईसाई  हो  गए  हैं
 उनको  जो  सुविधायें  पिछड़े  हुए  कौर  गरीब
 आदिवासियों  को  दी  जाती  हैं,  न  दी  जाएं  और
 उनको  देने  के  बजाय  ये  सुविधायें  उनको  दी  जाएं
 जिन्होंने  अपना  धर्म  परिवर्तन  नहीं  किया  है  7  आप
 प्रतिशत  निकाल  लें  हाउस  में  ।  जितने  धर्म  परि-
 बित  ईसाई  हैं  वही  मैम्बर  बन  कर  आए  हैं  1
 गांव  का  अनजान  पिछड़ा  हुआ  कौर  जिस  ने  अच्छी
 तरह  कपड़ा  पहनना  तक  नहीं  सीखा  है,  वह  नहीं
 आ  पाया  है।  इस  तरह  से  तो  कमी  उसको  आने
 का  मौका  ही  नहीं  मिलेगा  इन  धर्म  परिवर्तित
 ईसाइयों  के  रहते  हुए  ।  मेरा  भ्रनुरोध  है  कि  जो
 धर्म  परिवर्तित  ईसाई  हैं  इनको  अलग  कर  दिया
 जाए  ।  यदि  आपको  इनके  साथ  सहानुभूति  है  तो
 इनका  आप  एक  अलग  ग्रुप  बना  दें  और  इस गुप
 को  जैसी  आपको  सुविधा  देनी  हो  दें,  सोलह  भ्राने
 देनी  हो  तो  दें  और  चार  आठ  आने  देनी  हो
 तो  दें।

 मध्यप्रदेश  में  में  जयपुर  में  गई  थी  ।  वहां
 तमाम  आदिवासी  ईसाई  हो  गए  हैं।  जबलपुर
 में  तमाम  धर्म  परिवर्तित  ईसाई  लड़कों  ने  अपना
 अलग  से  होस्टल  बना  लिया  है  ब्रोकर  उस  में
 जिन्होंने  धर्म  परिवर्तन  नहीं  किया  है,  और  जो
 पढ़  रहे  हैं,  उनको  प्रवेश  नहीं  दिया  जाता  है।
 मेरा  अनुरोध  है  ऐसे  धर्म

 परिवर्तित  ईसाइयों  को
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 आप  बिल्कुल  ये  सुविधायें  न  दें  बल्कि  उनको
 दें  जो  पाकिस्तान  से  ये  लोग  आए  हैं  और  वे
 अगर  मुसलमान  हो  गए  होते  तो  वहीं  पाकिस्तान
 में  रह  सकते  थे  ।  लाखों  आदमी  आए  हैं  पकिस्तान
 से  और  उन  में  से  अधिकांश,  नब्ब  प्रतिशत
 हरिजन  और  आदिवासी  हैं  ।  शासन  से  मेरा

 अनुरोध  है  कि  लोग  एडवांस्ड  हो  गये  हैं,  इन्होंने
 अब  प्रगति  कर  ली  है,  इस  लिए  इन  के  बजाये
 पकिस्तान  से  आये  हुए  लाखों  हरिजन-प्राजिता-
 सियों  को  सुविधा  दी  जाये।

 मैं  दूसरे  प्रदेशों  के  बारे  में  नहीं  जानती  हूं,
 लेकिन  मध्यप्रदेश  में  राजगोड़  हमेशा  से  शासक
 आर  राजा  रहे  हैं,  लेकिन  वे  सिर्फ  राजनैतिक

 सुविधायें  लेने  क ुलिए  आदिवासी  बनना  चाहते
 हैं  ।  गौड़ों  से  उनका  शादी-विवाह  का  कोई
 सम्बन्ध  नहीं  है।  गौड़ों  के  देवी-देवता  जंगल  में

 रहते  हैं,  जब  कि  राजगौड़ों  के  देवी-देवता  गांव  में
 मन्दिर  में  रहते  हैं।  गौड़ों  का  पुजारी  खुद  गौड़
 होता  है,  जिस,को  बैगा  कहते  हैं  जब  कि  राज गौड़ ों
 का  पुजारी  ब्राह्मण  होता  है।

 श्री  पी०के०  देव  ने  कहा  कि  राजगौड़ों  को
 आ्रादिवासियों  की  लिस्ट  में  भाग  नहीं  करना
 चाहिए  a  उन्होंने  कहा  कि  गौड़  पत्तों  का  छाता
 श्रोढ़  कर  थोड़ी  देर  के  लिए  अपने  आप  को
 राजगौड़  महसूस  करते  हैं  1  मैं  इस  का  अर्थ
 माननीय  सदस्य,  श्री  पी०के  ०  देव  से  भिन्न  लगाती

 हूं  ।  गौड़  समझते  हैं  कि  राजा-महाराजा  भी
 गौड़  हैं,  लेकिन  वे  राजा  हैं,  इस  लिए  राज गौड़
 कहलाते  हैं,  यदि  वे  सोने  और  चांदी  के  छत्र
 श्रोड़ते  हैं,  तो  कण  हम  पत्तों  का  छाता  श्रोढ़  कर
 राज गौड़  वन  सकते  हैं  या  नहीं  ।  जैसा  कि  मैंने
 कहा  है,  राजगौड़  हमेशा  से  शासक  रहे  हैं  दौर
 घोड़ों  से उनका  कभी  कोई  सम्बन्ध  नहीं  रहा  है।
 वे  घोड़ों  क ेसाथ  शादी  नहीं  करना  चाहते  हैं  ।
 वे  राजा  जमींदारों  से  ही  शादी  करना  चाहते
 हैं।

 मैं  मध्यप्रदेश  के  एक  राजा  की  बात  बताती

 हूं।  वह  खुद  गौड़  नहीं  होना  चाहते  हैं  ।  वह
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 [  श्रीमती  भ्रम  द।स  गुरु  मिनीमाता  ]

 जेनेरेल  सीट  से  चुनाव  लड़  कर  श्र  सकते  हैं,
 लेकिन  उनको  जेनेरेल  सीट  प्राप्त  नहीं  होती  है,
 तो  वह  आदिवासियों  का  हक  छीन  कर  ' रिजब्डें
 सीट  पर  चुनाव  लड़  कर  जाते  हैं।  राजगौड़
 हमेशा  से  शासक  रहे  हैं  और  बहुत  एडवांस्ड  हैं  ।
 मगर  सरकार  उनको  सुविधा  देगी,  तो  उससे
 गरीब  घोड़ों  का  नुक्सान  होगा,  उनका  गला
 कटेगा  |

 मध्यप्रदेश  में  छुतीसगढ़  नाम  का  आघार  यह
 है  कि  वहां  छतीस  गौड़ों  की  रियासतें  थीं  ।  इसी
 कारण  वे  गौड़  से  राजगोड़  बन  गये  ।  वे  नहीं
 चाहते  कि  हम  गौड़  या  राजगौड़  रहें  ।  वे  तो
 अपने  श्राप  को  राजपूत  कहते  हैं।  923  में

 ठाकुरों  का  एक  सम्मेलन  हुजरा  था  |  उन्होंने  वहां
 बीस  हजार  रुपया  दे  कर  अपने  श्राप  को  ठाकुर
 घोषित  करवाया  ।  ठाकुर  तो  जानते  हैं  कि  ये
 गौड़  थे  और  उनके  पूर्वज  गौड़  थे  ।  अब  उनकी
 हालत  ऐसी  है  कि  वे  घोड़ों  को  लड़की  देते  नहीं
 हैं  प्रौढ़  ठाकुर  उनकी  लडकी  लेते  नहीं  हैं  1  यह
 हालत  हो  गई  है  राजगौड़ों  की  ।

 ग्राम  सरकार  राजगौड़ों  और  धम-परिवर्तित
 क्रिश्चियन  आदिवासियों  को  सुविधा  देना  चाहती
 है,  तो  वह  उनका  एक  अलग  ग्रुप  बना  दे।  उसके
 पास  काफी  पैसा  है  ।  वह  इनको  दे;  हमें  कोई
 एतराज  नहीं  है  ।

 आसाम  में  हरिजनों  की  संख्या  7,23,084
 बताई  गई  है  ।  लेकिन  इस  में  वहां  के  टी  गाडे नज
 का  नाम  ही  नहीं  है  कि  वहां  पर  कितने  हरिजन-
 -आदिवासी  हैं  ।  मैं  मी आसाम  के  टी.  गाज  के
 एक  मजदूर  की  लड़की  हुं  i  मैं  जानती  हूं  कि

 वहां  काम  करने  वाले  मजदूरों  में  से  90,  95
 प्रतिशत  हरिजन-आददिवासी  हैं,  जो  उन  टी  गार्डन्स
 का  निर्माण  करने  के  लिए  सौ  बरस  पहले  बिहार,
 मध्यप्रदेश,  उत्तर  प्रदेश,  उड़ीसा,  आंध्र  प्रदेश  अदि
 राज्यों  से गये  ।  आसाम  का  यह  रिवाज  है  कि

 वहां  निवासी  हरिजन-श्रीवास  टी  गार्डन्स  में
 काम  नहीं  करते  हैं,  वे  खेती-बाड़ी  का  अपना  धन्धा
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 करते  हैं।  उन  मजदूरों  में  शिक्षा  का  इतना  अभाव
 है  कि  उनमें  एक  भी  लड़किया  लड़की  मैट्रिक
 तक  नहीं  हो  पाया  है  1  हरिजनों  और  आदिवासियों
 को  मिलने  वाली  कोई  भी  सुविधा  उनको  नहीं
 मिलती  है,  जिसके  कारण  वे  अपने  बच्चों  को  पढ़ा
 नही  पाते  हैं  ;  इसलिए  शासन  से  मेरा  अनुरोध
 है  कि  आसाम  के  टी  गार्डन्स  में  काम  करने  वाले
 हरिजन-आदिवासियों  को  भी  लिस्ट  में  शामिल
 किया  जाये  ।  तीन  चार  जातियां  बिल्कुल  छट
 गई  हैं  ।  मैंने  इस  बारे  में  एमेंडमेंट  दिया  है।

 कई  सदस्यों  ने  कहा  है  कि  धम-परिवर्तन  के
 बाद  भी  हरिजन-आदिवासियों  के  रीति-रिवाज
 वही  रहते  हैं।  यह  गलत  है।  यह
 तो  भ्रम  में  डालने  की  बात  है।  सिर्फ  सुविधा-
 प्रो  खास  तौर  से  राजनैतिक  सुविधा-लेने
 के  लिए  ऐसा  कहा  जाता  है।  शासन  भी
 उन्हीं  घीं-परिवर्तित  लोगों  को  सुविधा  देती
 है  ।  जो  गरीब  और  पिछड़े  हुए  हरिजन-आदिवासी
 हैं,  उनकी  तरफ  उनका  ध्यान  नहीं  जाता  है।
 जिन्होंने  मं-परिवर्तन  कर  लिया  है  और  जो
 एडवांस्ड  हैं,  शासन  उन्हें  ही  सुविधायें  दे  रहा  है।
 आप  इस  हाउस  के  आंकड़े  देख  लीजिए  ।  केवल
 धर्म-परिवर्तन  करने  वाले  ही  सब  सुविधायें  और
 पद  प्राप्त  कर  रहे  हैं  कौर  जो  बेचारे  पिछड़े
 हुए  हैं,  उनके  लिए  कोई  सुविधा  नहीं  है।  शासन
 से  मेरा  अनुरोध है  कि  वह  टी  गा्डन्ज  में  काम
 करने  वाले  हरिजन-आदिवासियों  को  लिस्ट  में
 रखने  और  घूमे-परिवर्तित  हरिजन-आदिवासियों
 को  इन  जातियों  के  लिए  निश्चित  की  गई

 सुविधायें  न  देने  के  सम्बन्ध  में  इस  बिल  में
 आवश्यक  संशोधन  करे।

 श्री  शिकरे  (पंजुम):  समापति  महोदय,
 कांग्रेस  के  सदस्य,  श्री  सोनावने,  ने  अपने  माषण
 में  कहा  है  कि  सरकार  की  तरफ  से  जो  एमेंडमेंट्स
 का  बंडल  सा  आ  गया  है,  उसमें  कोई  गोलमाल

 है,  क्योंकि  हर  एक  साइड  से  जो  प्रेशर  कराया  है,

 उसके  कारण  नही  सरकार  ने  इतने  एमेंडमेंट्स  रखे
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 हैं  1  श्री  सोनावने  क्रासवड़ंज  की  भाषा  में  बोले
 थे  ।  अगर  वह  जरा  क्लियर  होते,  तो  हमें  मालूम
 हो  जाता  कि  प्रेशर  कहां  से  आ  रहा  है-क्या
 मिनिस्टर्स  की  तरफ  से  आ  रहा  हैया  कांग्रेस
 संस्था,  इंडीकेटर  की  तरफ  से  आ  रहा  हैया
 पोज़ीशन  की  तरफ  से  या  रहा  है  1

 जब  गवर्नमेंट  की  तरफ  से  दो  तीन  सौ

 एमेंडमेंट्स  आते  हैं,  तो  मेरे  सामने  यह  प्रश्न
 माता  है  कि  हमारी  जॉइन्ट  सिलेक्ट  कमेटी  का
 काम  क्‍या  था।  उसने  बहुत  जांच-पड़ताल  और

 मेहनत  करने  के  बाद  यह  विधेयक  लोक  सभा
 के  सामने  रखा  |  उसके  बाद  जब  एमेंडमेंट्स  का

 यह  बंडल  जाता  है,  तो  उसमें  कांग्रेस  के  अंतगर्त
 मामले  का  भी  कोई  हाथ  होगा,  ऐसा  शक  आता

 है  ।  इन  दिनों  हम  समाचारपत्रों  में  पढ़ते  हैं
 कि  श्रीमती  इंदिरा  गांधी  और  श्री  जगजीवन  राम
 में  कोई  अच्छे  सम्बन्ध  नहीं  हैं।  क्‍या  यह  सच  है
 कि  श्री  जगजीवन  राम  इसमें  इंट्रेश्टिड  हैं  ?  मुझे
 कल  कहा  गया  कि  बनजारा  कम्युनिटी  के  बारे
 में  जो  एमेंडमेंट  गवर्नमेंट  की  तरफ  से  आया  है,
 उसम  तो  बहुत  बड़ा  पालिटिक्स  है  t  कहा  जाता
 है  कि  श्री  जगजीवन  राम  हरिजनों  और  गिरिजनों
 के  अनभिहित  नेता  हैं  श्र  इस  नाते  उनको  सौ
 हरिजन  और  गिरिजा  संसद-सदस्यों  का  सहकार
 मिलता  है।  उनको  शह  देने  के  लिए-हरिजनों  के
 नेता  श्री  जगजीवन  राम  हो  सकते  हैं,  लेकिन
 गिरिजनों  का  कोई  दूसरा  नेता  तैयार  करने  के
 लिए-तो  यह  नहीं  हुआ  है  ?

 कहा  जाता  है  कि  महाराष्ट्र  के  मुख्य  मंत्री,
 श्री  बसन्त राव  नायक,  बनजारा  कम्युनिटी  के  हैं
 और  सिलेक्ट  कमेटी  की  तरफ  से  जो  बिल  प्राया
 है,  उसमें  बनजारा  कम्युनिटी  को  स्थान  नहीं
 मिला  है,  लेकिन  गवर्नमेंट  की  तरफ  से  जो  एमैंडा-
 मेंट्स  आये  हैं,  उनके  अनुसार  बनजारा  कम्युनिटी
 को  स्थान  दिया  गया  है।  क्या  श्री  बसन्त राव
 नाईक  को  केन्द्र  सरकार  में  लाने  की  तो  यह
 पूर्व तैयारी  नहीं  है  ?  तो  जब  सोनावाने  साहब
 जो  महाराष्ट्र  के  हैं  उन्होंने  यह  प्रश्न  उपस्थित
 किया  हैं  कि  यहां  कोई  गोलमाल  इसमें  हों  सकता
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 है  तो  मेरे  मन  में  ऐसा  शक  आया  कि  कहीं  इसमें
 राष्ट्रव्यापी  पालिटिक्स  तो  नहीं  है  ?  खेर,  मैं
 तो  एक  निर्दलीय  सदस्य  हूं।  इतनी  बड़ी-बड़ी
 बातें  मैं  कया  करूं?  कहा  जायगा  कि  मुझे
 तो  इसमें  कुछ  कहने  का  हक  ही  नहीं  है  ।
 लेकिन  एक  बात  यह  यहां  पर  रह  जाती

 है  कि  प्रवर  समिति  का  जो  काम  था  उस
 के  बाद  इतने  अमेंडमेंट्स  आना  अच्छा  नहीं  है  1
 क्योंकि  अरब  इतने  श्रमेंडमेंट्स  जाते  हैं  तो  बाहर
 के  लोग  कह  सकते  हैं  के  प्रवर  समिति  के  लोगों
 ने  केवल  भत्ता  कौर  ट्रांसपोर्ट  &  किराया  ही
 लिया  कौर  काम  कुछ  नहीं  किया।  इसलिए  मेरे
 सामने  यह  प्रश्न  भ्राता  है  कि  गवर्नमेंट  ने  जो  इतने
 भ्रमेंडमेंट्स  लोक  सभा  के  सामने  रखें  हैं  उन  पर
 अभी  भी  सब  दृष्टिकोण  से  विचार  करना  भाव-
 इक  होगा  क्‍योंकि  गव नं मंट  की  तरफ  से  ही  यह
 बोला  गया  है  कि  प्रेशर  से  बहुत  से  श्रमेंडमेंटस
 आए  हैं  |

 मैं  गोवा  से  जाता  हूं  और  गोवा  का  एक
 बेस  सदन  के  सामने  रखना  चाहता  हूं  ।  यहां  पर
 इस  तरह  की  बात  कहीं  गई  कि  धर्म-परिवर्तित
 जो  गिरिजन  या  आदिवासी  हैं  उनको  यह  सूची-
 धाएं  नहीं  मिलनी  चाहिएं  ।  इस  के  बारे  में  तो
 मैं  कुछ  कहना  नहीं  चाहूंगा  क्‍योंकि  बहुत  से
 सदस्य  इस  बारे  में  बोले  हैं  लेकिन  गोवा  में  ऐसा
 एक  केस  हो  गया  कि  सोलह॒वीं  शताब्दी  में  गावा
 में  पुतंगाली  जाए  कौर  i6  वीं  व  सत्रहवीं
 शताब्दी  में  वहां  के  गावड़ा  ट्राइबल्स  जो  थे  उन
 का  कन्वेंशन  हो  गया  सब  लोगों  का  नहीं  25
 परसेन्ट  का  कन् वर्धन  हो  गया  और  वह  ईसाई
 बना  लिए  गए  1  तो  गोवा  का  जो  यह  घने-परि-
 वर्जित  गावड़ा  है  उनको  पहले  तो  यह  सुविधा
 मिली  नहीं  क्‍योंकि  वहां  की  स्टेट  में  967%
 पहले  शेड्यूल्ड  कास्ट  ऐंड  शेड्यूल्ड  ट्राइब्स  का
 क्लासिफिकेशन  ही  नहीं  हुआ  था  |  अभी  हुआ  है
 शौर  भ्रब  वह  सुविधाएं  हरिजन  शौर  गिरीजनों
 को  मिल  जाएंगी  ।  तो  मेरा  जो  प्रश्न  यहां  है  वह
 यह  है  कि  गावड़ा  कम्युनिटी  पहले  सोलहवीं  और
 सत्रहवीं  शताब्दी  में  जिन  का  धम्म-परिवर्तन  हो
 गया था  उनका  एक  दफा  फिर  धर्म  परिवर्तन  सभा  ।
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 [  श्री  शिकरे  ]

 हिन्दू  धर्म  में  वह  जो  25  परसेन्ट  गावड़ा  कम्यु-
 निटी  के  लोग  ईसाई  बन  गए  थे  वह  25  परसेन्ट
 आदिवासियों  का  फिर  घर्म  परिवर्तन  हो  गया
 और  वह  फिर  एक  दफा  उसकी  जो  ट्राइबल
 कम्युनिटी  है  गावड़ा  उनमें  वापस  आ  गए  I
 ईसाई  धर्म  उन्होंने  छोड़  दिया  |  It  is  considered
 as  the  greatest  defeat  ofthe  catholic
 religion  in  the  world.  क्‍योंकि  ऐसी  एक
 कम्युनिटी  जो  है  गाड़ा  ट्राइबल  कम्युनिटी  इस
 का  धम्म-परिवर्तन  होने  के  बाद  वह  सब  कम्युनिटी
 एक  दफा  फिर  कहती  है  कि  हम  तो  पहले  भी  ऐसे
 ही  रहे  ।  बस्ती  धर्म  स्वीकारने  के  बाद  भी
 उनके  जो  रीति-रिवाज  थे  वह  पहले  जैसे  ही  रहे।
 उनको  सन्डे  को  चर्च  में  ले  जाते  थे,  उनके  पादरी
 आते  थे  और  उनकी  सिविल  मैरिज  या  धार्मिक
 मैरिज  करते  थे।  लेकिन  उनमें  उनको  कोई  तथ्य  नहीं
 दिखाई  पड़ता  था  ।  इसलिए  उन्होंने  कहा  कि
 हमारे  जो  पूर्वजों  के  रीति-रिवाज़  हैं  वह  अच्छे
 हैं  ।  इसलिए  उन्होंने  स्थिति  धर्म  को छोड़ा  और
 एक  दफा  फिर  गावड़ा  बन  गए।  भूदेव  से  एक
 बात  यह  हुई  है  कि  वह  75  परसेन्ट  जो  हिन्दू
 गावड़ा  पहले  ही  रह  गए  थ  वह  75  परसेन्ट
 अब  अलग  रह  रहे  हैं  शर  वह  जो  25  परसेन्ट
 पहले  ख्थ्रिस्ती  धर्म  में  चले  गए  थ  और  फिर
 हावड़ा  धर्म  में  वापस  आए,  उनकी  अलग  जमात
 बन  गई  है।  मैं  यह  समझता  हूं  कि  यह  दानों
 गावड़ा  कम्युनिटी  के  लोग  जो  हैं  इन  का  इन्क्लुजन
 इनमें  नहीं  है  ।  वो  होना  जरूरी  है  1  इस  धम-
 परिवर्तित  गावड़ा  कम्युनिटी  के  रीति-रिव/ज  ऐसे
 ही  हैं  जो  गावड़ा  ट्राइबल्स  के  हैं।  वह  कम्युनिटी
 जिस  को  मैं  नव-हिन्दू  के  नाम  से  पुकारूंगा  यानी
 जो  पहले  खुीस्ट  धर्म  में  परिवर्तित  हुए  और  फिर
 वापस  हिन्दू  धर्म  मे ंआए  उनके  हावड़ा  कम्यूनिटी
 में  शामिल  होने  का  प्रयास  चल  रहा  है  ia  मेरा
 यह  कहना  है  कि  इस  समूची  गावड़ा  कम्युनिटी
 का  इन्क्लुजन  शेड्यूल्ड  ट्राइब्ज  में  होना  चाहिए।
 इससे  ऐसा  होगा  कि  अब  वह  सुविधाएं  उनको
 मिल  जाएंगी  जो  स्क्रिप्ट  धर्म  में  जाने  रे  उन  को

 नहीं  मिलीं  ।  हमारी  सरकार  जो  सेकुलर  स्टेट
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 है  वह  उन  को  वह  सुविधाएं  अब  दे  सकती  है  उन
 का  इन्क्लुजन  शेड्यूल  में  करने  के  बाद  ।  तो  मैं

 चाहूंगा  और  मेरी  विनती  होगी  मिनिस्टर

 महोदय  से  कि  यह  जो  गावड़ा  कम्युनिटी  है  गोवा
 की  उस  का  शेड्यूल्ड  ट्राइब्स  से  इन्क्लुजन  किया
 जाय  v

 THE  DEPUTY  MINISTER  IN  THE
 MINISTER  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  S.C.  JAMIR)  :I
 am  really  grateful  to  Shri  Hanumanthaiyaji
 for  giviug  me  permission  to  Participate
 in  this  debatc.

 The  Constitution  Amendment  Bill
 which  is  before  the  House  is  an  important
 one  and  it  has  got  many  welcome  features
 because  under  this  Bill  many  of  the  Tribes
 which  were  excluded  previously  are  inclu-
 ded  andfor  thisI  am  really  grateful  to
 the  Joint  Committee  and  also  to  the
 Government.

 Since  many  of  the  points  have  already
 been  covered  by  the  previous  speakers  J
 would  like  to  point  out  only  one  clause

 which  I  disagree  very  strongly on
 with  the  recommendation  of  the  Joint
 Committec.  Inthe  recommendation  it  is
 said  that  no  person,  who  has  given  up
 tribal  faith  or  faiths  and  has  embraced
 either  Christianity  or  Islam,  shall  be
 deemed  to  be  a  member  of  any  Scheduled
 Tribe,  I  do  not  know  why  the  Joint  Com-
 mittee  consisting  of  hon.  Members  and
 national  leaders  could  dare  to  include  such
 a  dangerous  clause.  If  we  accept  this,
 what  will  be  the  reaction  of  the  Scheduled
 Tribes  who  are  Muslims  and  Christians?
 Since  I  belong  to  a  region  where  the  people
 are  Christians,  I  want  to  plead  very
 strongly  about  this  case.  May  I  point  out
 and  remind  the  hon.  Members  that  n  India
 where  we  profess  secularism  if  we  are  to
 make  religion  as  ihe  basis  for  determining
 the  caste  or  the  other  things  and  if  we  are
 to  make  religion  to  be  the  criteria  in
 determining  the  backwardness  or/otherwise
 of  a  tribe,  then  we  will  be  setting  up  a  very
 sad  precedent  which  will  be  very  harmful
 tothe  unity  and  solidarity  of  this  great
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 country.  This  is  dangerous  because  when
 the  Constituent  Assembly  provided  this
 provision  for  the  backward  Scheduled
 Castes  and  Scheduled  Tribes,  they  had  in
 mind  that  the  people  in  India  whether  they
 are  Christians  or  Muslems  or  Hindus,  if
 they  are  economically  backward,  they  have
 to  be  brought  to  the  level  of  the  advanced
 Sections  of  the  community  so  that  we  may
 build  up  a  strong  united  India.  That  was
 the  intention  of  fhe  framers  of  the  Consti-
 tution.  But  itis  very  unfortunate  that
 after  a  lapse  of  two  decades  of  our  inde-
 pendence  the  intellectuals  and  rght-think-
 ing  hon,  Members  of  this  House  in  whose
 hands  rests  the  power  to  shape  the  destiny
 of  this  great  country  could  dare  to  bring
 forward  this  provision  in  their  recommen-
 dations.

 This  will  create  a  great  confusion.
 You  should  remember  that  India_  is  like  a
 diamond  with  different  facets.  Unless  you
 treat  all  these  different  facets  on  the  same
 footing,  how  can  you  make  India  strong
 and  united?  You  should  recognize  that
 every  citizen  belongs  to  this  great  country.
 Until  and  unless  you  do  that,  the  future  of
 India  is  doomed.

 The  second  recommendation  is  this.
 Unliess  the  Tribals  profess  their  own
 religion,  traditions,  etc.  they  will  be
 deprived  of  these  facilities  provided  under
 the  Constitution,  Why  should  they  profess
 their  own  religion?  Do  you  want  to  keep
 them  as  museum  pieces  for  Tourist?  Then
 for  what  purpose  is  this  done?  If  India
 isto  progress,  your  brothers  and  _  sisters
 who  have  been  kept  away  and  _  isolated
 from  the  mainstream  of  national  life  and
 development,  should  be  brought  as  near
 as  possible  tothe  national  life  and  it  is
 only  then  that  you  can  say  that  India  is
 progressing.

 Christianity  is  as  old  as  the  religion
 itself,  just  like  Hinduism,  and  Christianity
 isa  part  of  the  religions  of  this  great
 country.  The  Christians  have  taken  part
 in  the  welfare  activities  by  running  schools
 and  hospitals  and  dispensaries  and  various
 charitable  institutions.  Is  it  confined  only
 to  the  Christian.  No,  not  at  all.  It  is
 open  to  everyone  whoever  is  sick;  whoever
 wants  education  ;  whoever  wants  help.
 They  have  helped  all  those  people  who
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 are  in  need.  Itis  the  duty  of  the  Chris-
 tiansto  help  them,  irrespective  of  what
 religion  they  may  belongto.  We  never
 look  to  the  face  value.  Rather,  we  look
 to  the  requirements  and  to  the  need  of  the
 person.  Therefore,  if  you  discriminate
 Christianity  from  this  Bill  and  if  you  make
 these  provisions  as  a  smoke-screen  against
 Christianity,  it  will  be  very  dangerous.

 May  I  remind  the  House  that  I  belong
 to  a  sensitive  area,  namely,  the  Eastern
 Region?  The  Mizos  are  in  rebellion.
 Why?  There  are  causes  for  it.  Don’t  call
 them  ‘Rebels’.  They  are  our  men;  they
 are  Indians.  You  will  have  to  understand
 the  situation.  They  have  been  isolated
 and  neglected  for  centuries  together.  They
 have  not  been  able  to  catch  up  with  the
 rest  of  the  country.  Why  is  there  trouble
 in  Nagaland?  Why  people  want  to  secede?
 You  have  to  go  decper  into  such  matters.

 I  was  one  of  those  signatories  to  the
 Agreement  that  was  entered  into  with  the
 Government  of  India.  I  was  a  Secretary
 of  the  party  which  entered  into  the  Agree-
 ment  with  the  Government  of  India.  Sir,
 only  in  1960,  we  became  Indian  citizens
 officially.  Whencver,  we  go  there  we  talk
 about  the  unity  and  the  solidarity  of
 India  to  my  people.  We  fecl  tha:  every
 citizenis  apart  and  parcel  of  the  Indian
 Union.  Buthere  you  do  not  like  to  give
 these  small  facilities  provided  by  the
 framers  of  the  Constitution.  You  want
 to  take  this  away.

 If  you  have  to  preserve  the  unity  of  the
 ccuntry,  there  should  be  emotional  inte-
 gration  and  for  this  we  should  improve  the
 lotof  the  weaker  sections.  Christianity
 gives  light  to  the  people:  it  enlightens  the
 people.  Many  of  the  Hon.  Members
 might  have  studied  in  Christian  Institu-

 Even  though  I  am  a  Christian,  I tions.
 have  never  studied  in  a  Christian
 Institution.

 We  are  happy  that  all  the  educational
 institutions  run  by  the  missionaries  are  the
 best  in  the  country  and  they  have  produced
 the  best  Indians  and  they  have  Reduced
 the  best  of  the  intelligentsia  of  our  country,
 and  we  should  be  grateful  to  them  for  this.
 You  will  find  that  some  of  the  best  hospi-
 tals  are  the  hospitals  run  by  the  missiona-
 ries.  But  there»  we  only  look  after  the
 patient;  if  a  person  is  sick,  then  the  doctor



 254  ‘Ss,  0  &  S.  7.  Orders

 [Shri  S.  C.  Jamir}

 attends  to  him  only  as  a  patient;  even  the
 Hindus,  can  fall  sick  and  even  the  Mussal-
 mans  can  fall  sick,  and  even  the  Buddhists
 can  fall  sick.  So,  ifa  person  comes  asa
 patient,  he  is  treated  only  as  a  patient  and
 the  attitude  of  the  doctors  isto  treat  him
 only  as  a  Patient  and  treat  him  accordingly,
 That  is  all.

 Therefore,  to  include  this  Provision
 in  the  Bill  will  create  a  cleavage  among  the
 different  sections  of  the  people.  If  Govern-
 ment  want  India,  Bharat,  then  let  them
 remember  that  Christians  are  also  people
 of  India.  The  60  million  Mussalmans  are
 also  Indians.  If  through  recklessnes  and
 carelessness,  they  touch  on  this  sensitive
 portion,  India  wil!  go  to  picces,  which  we
 do  not  like.  So,I  forone  would  appeal
 tohon.  Members  that  let  us  forget  this
 clause.  If  we  have  overmastering  love  for
 Bharatmata,  if  we  have  an  outpouring  of
 love  for  the  country,  for  the  people  and  for
 the  nation,  then  Ict  us  do  away  with  this
 small  clause  which  is  a  stigma.  This  caste-
 ism  alone  is  not  stigma,  but  this  clause  is
 astigma.  By  introducing  this  clause,  we
 are  creating  a  stigma  through  the  provi-
 sions  of  the  Bill.  Therefore,  Iet  us  do
 away  with  this  clause,  and  we  should
 accept  the  amendment  brought  forward  for
 deleting  this  clause.

 In  conclusion,  |  would  only  say  this
 that  in  the  name  of  the  Scheduled  Castes
 and  Scheduled  Tribes,  let  us  not  bring  in
 any  religion,  because  religion  isa  thing
 which  concerns  the  soul  and  nothing  else.

 SHRI  DHIRESWAR  KALITA
 (Gauhati)  :  It  is  only  the  opium  of  the
 masses.

 SHRI  S.C.  JAMIR:  I  am_  not  a  com-
 munist,  and,  thercfore,  I  cannot  call  it  an
 opium.  In  the  name  of  unity  and  solida-
 rity  of  this  country,  Ict  us  consider  this
 Bill;  whether  a  person  professes  Islam  or
 Hinduism  or  Christianity  or  Buddhism,  he
 isan  Indian.  If  we  remember  this,  then
 this  Bill  will  definitely  do  justice  to  the
 under-dogs.

 st  रामस्वरूप  विद्यार्थी  (करोलबाग)  :
 सभापति  जी,  गरमी  जमीर  साहब  की  भाव मरी
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 तकरीर  सुनी  ।  उन्होंने  एक  बात  को  स्वीकार
 किया  कि  धर्म  के  आधार  पर  कोई  बात  नहीं
 होनी  चाहिये  अगर  एक  ट्राइबल  धर्म  परिवर्तन
 कर  लेता  है  तो  उसे  अधिकार  होना  चाहिये
 अपनी  उन्नति  करने  का  और  यह  न्यायसंगत  बात
 भी  है  |  लेकिन  दुख  उस  वक्‍त  होता  है  जब  धर्म-
 परिवर्तित  लोग  उन  95  प्रतिशत  ट्राइबल  के
 सारे  अधिकार  स्वयं  हजम  कर  जांच  और  उन
 की  तरफ  न  देखें  ।  मैं  जमीर  साहब  से  पूछना
 चाहता  हूं  कि  क्‍या  वह  ट्राइ बल्ज  के  श्रन्दर,  जो
 धर्म  परिवर्तित  नहीं  हैं,  एक  भी  ऐसा  उदाहरण
 पेश  कर  सकते  हैं  जो  उन  की  तरह  बोल  सकता

 हो,  उन  की  तरह  योग्यता  प्राप्त  हो  और  उस
 का  उन  की  तरह  से  मेटल  डवलपमेंट  हुआ
 हा....

 एक  माननीय  सदस्य:  इस  के  लिये  कौन
 जिम्मेदार  है  ?

 SHRIS.C.  JAMIR  :  May  I  ask  the
 hon.  Member  whether  he  can  quote  the
 instance  of  any  person  who  has  not  benc-
 fited  just  because  he  has  embraced
 Hinduism?

 श्री  रामस्वरूप  विद्यार्थी:  सवाल  यह  नहीं
 है  ।  ये  जितनी  सुविधायें  जन-जातियों  को  मिलती
 हैं,  इन  का  एक  ही  उद्देश्य  है  कि  जो  लोग
 पिछड़े  हुए  हैं,  बाकी  समाज  के  साथ  नहीं  हैं,
 उन  को  कुछ  सुविधायें  और  भ्र धि कार  दे  कर
 नये  समाज  के  बराबर  लाया  जाय  और  जब  हम
 इस  उद्देश्य  की  पूर्ति  में  कुछ  ऐसे  व्यक्ति  या  कुछ
 ऐसे  समुदाय  हायल  होते  हैं  जिन्होंने  उन  सारी

 सुविचारों  को  खुद  हजम  कर.  के  खुद  फायदा  उठा
 कर,  बाकी  लोगों  के  लिये,  जिन  को  वास्तव  में
 उठाना  चाहिये  था,  उन  के  लिये  कुछ  नहीं  छोड़ा,
 तब  फिर  बात  आपत्तिजनक  हो  जाती  है।

 जहां  तक  इस  अडमेंट  का  सवाल  है,  जो
 गवर्नमेंट  लाई  है  और  जिस  बात  को  ज्वाइंट
 सिलेक्ट  कमेटी  ने  स्वीकार  किया  है  कि  जिन
 लोगों  ने  धर्म  परिवर्तन  नहीं  किया  है,  अगर  उन
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 को  संरक्षण  करना  है  और  अगर  सरकार  ईमा-
 नदारी  से  95  प्रतिशत  ट्राइबल्स  को  संरक्षण  देना

 चाहती  है,  उन  का  उत्थान  करना  चाहती  है,
 तब  बगैर  किसी  दबाव  के  सरकार  को  ज्वाइंट
 सिलेक्ट  कमेटी  की  सजेश्चन  को  स्वीकार  करना

 चाहिये  ।

 नगर  सरकार  किसी  प्रभाव  में  आ  कर  के

 अमेंडमेंटस  को  पेश  करना  चाहती  है  शौर  उन
 को  पास  मी  करवा  लेती  है  तो  जाने  वाला
 समय  ही  बताय्रेगा  कि  शेड्यूल्ड  ट्राइब्ज  के  लिए
 यह  कितना  घातक  हुआ  है  भ्र ौर  वे  बेचारे  गरीब

 शेड्यूल्ड  ट्राइ जज  जिन  की  कि  कोई  सुनवाई  नहीं
 है  उन  को  किसी  प्रकार  की  राहत  नहीं  मिली

 है  ।  आज  जो  शेड्यूल्ड  काइट्स  ब्रोकर  शेड्यूल्ड
 ट्राइब्ज  हैं  जो  जातियां  कि  आगे  बढ़  गई  हैं,  सारे
 जितने  भी  प्रिविलिजेज  हैं  उन्हीं  तक  ही  सीमित
 है  ।  भ्रम  शेड्यूल्ड  काइट्स  शौर  श्राम  शेड्यूल्ड
 ट्राइब्ज  को  आजतक  कोई  राहत  नहीं  मिलती
 है  ।  प्वाइंट  जी  रो-जीरों  एक  परसेन्ट  प्रिविलिजेज
 भी  उन  तक  नहीं  पहुंची  हैं।  इसलिए  यदि
 सरकार  उन  को  भी  उठाना  चाहती  है  और  यह
 समझती  है  कि  वहू  भी  इस  राष्ट्र  के  घटक  है,
 वह  भी  यहां  के  शहरी  है  तो  फिर  सरकार  जैसा
 उन  से  वादा  करती  है  उस  के  साथ-साथ  सरकार
 का  फर्ज  हो  जाता  है  कि  उन  को  उठाने  के  लिए
 निश्चित  रूप  से  इस  प्रकार  के  निर्णय  ले  ।  जो
 पांच  परसेन्ट  इसाई  है  जिन  का  कि  धर्म  परिवर्तन
 हो  गया  है  उन  को  छोड़ते  हुए  बाकी  90  परसेन्ट
 ट्राइबल्स  की  तरफ  सरकार  ज्यादा  ध्यान  दे  t
 amt  सेक्यूलेरिज्म  के  नाम  पर  सरकार  को  कोई
 आपत्ति  हो  सकती  है  तो  मैं  निवेदन  करना  चाहता
 हूं  कि  जितनी  परसेन्ट  कन्वर्टर  क्रिश्चियन  कौर
 मुस्लिम्स  की  है  उतनी  पर्सेंटेज  उन  को  दे  दी  जाये
 लेकिन  बाकी  95  परसेन्ट  सब  वे  सब  बाकी
 ट्रायल  को  दिया  जाये  ताकि  वह  भी  समाज  के
 बराबर  के  हिस्सेदार  हो  सकें  ज़ोर  उन  का  भी
 उत्थान  हो  सके  ।

 SHRI  LOBO  PRABHU  (Udipi)  Js
 the  hon.  Member  aware  that  a  large  per-
 centage  of  the  posts  reserved  for  Scheduled

 AGRAHAYANA  2,  |  892  (SAKA)  (Amdt.)  Bill  254

 Tribes  is  not  filled  and  the  vacancies
 remain?  There  is»  therefore,  really  no
 competition  for  posts  between  Scheduled
 Tribes  who  are  converted  and  those  who
 are  not.

 SHRI  Al  AL™BIHARI  VAJPAYE
 (Balrampur)  :  Because  others  do  not  get
 scholarships.

 SHRI  LOBO  PRABHU:  All  get
 scholarships  ;  all  are  entitled.

 SHRI  R.S.  VIDYARTHI  :  No,  no,

 SHRI  LOBO  PRABHU  :  I  can  read  it
 out  if  he  likes.

 श्री  रामस्वरूप  विद्यार्थी  :  सभापति  जी,
 इस  बिल  में  कुछ  भ्रच्छी  बातें  भाई  हैं  मैं  उन-
 का  स्वागत  करता  हूं  ।  लेकिन  मुझे  एक  चीज
 का  दुख  है  कि  मंत्री  महोदय  ने  जिस  समय  यह
 बिल  पेश  किया  था  तो  उन्होंने  कहा  था  कि  सर-
 कार  के  समाने  दो  बातें  हैं-एक  तो  स्टेट  गाने-

 कमेन्ट  की  रिपोर्ट  और  दूसरे  ज्वाइंट  सेलेक्ट  कमेटी
 की  रिपोर्ट  ।  उन्होंने  कहा  कि  जो  कमेटी  ने  कहा
 है  उस  को  सरकार  ने  स्वीकार  किया  है।  वे  यह
 कह  तो  गए  लेकिन  उस  के  बाद  हम  देखते  है  कि
 कल  तक  सरकार  की  तरफ  से  242  से  ऊपर
 अमेंडमेंट्स  आ  चुके  हैं।  आखिर  इस  का  कारण
 क्या  है  ?  क्‍या  ऐसी  बात  तो  नहीं  है  कि  सरकार
 प्रेशर  में  आकर  के  ऐसी  जातियों  को  भी  जोकि
 काफी  एडवांस्ड  हैं,  शेड्यूल्ड  कास्ट  की  लिस्ट
 में  रखना  चाहती  है  ?  या  फिर  इस  का  कोई
 और  कारण  है  ?  मैं  समझता  हूं  सरकार  प्रेशर
 की  वजह  से  बड़ी  परेशान  है।  जब  एक  मापदंड

 उन्होंने  स्वीकार  किया  है  तो  उस  मापदंड  को
 सामने  रखते  हुए  अगर  सरकार  किसी  कास्ट  को

 इंनकलूड  करती  है  या  निकालती  है  तो  बात
 समझ  में  श्री  सकती  है  लेकिन  जब  उस  मापदंड
 की  बिल्कुल  अवहेलना  हो  तो  कुछ  ऐसा  प्रतीत

 होता  है  कि  शुरू  से  ही सरकार  की  नीयत  इस
 मामले  में  साफ  नहीं  क्‍योंकि  घारा  342  और
 342  में  सरकार  को  बड़ी  वाइड  पावर्स  दी  गई

 है  जिन  के  अन्तगंत  यदि  सरकार  ब्राह्मण  को  भी

 शेड्यूल्ड  कास्ट  घोषित  करना  चाहे  तो
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 उस  के  लिए  सरकार  को  कोई  पाबन्दी  नहीं  है।
 लेकिन  जो  क्राइटेरिया  ज्वाइंट  सेलेक्ट  कमेटी  ने
 स्वीकार  किया  और  जिस  को  कि  सरकार  भी
 कहती  है  कि  हम  मानते  है  फिर  भी  उस  को
 सरकार  ने  कन्वीनिएन्टली  बिल  का  पार्ट  बनाने
 की  कोशिश  नहीं  की  |  इसी  से  मालूम  होता  है
 कि  सरकार  वहां  तक  प्रेशर  में  काम  कर  रही  है
 क्योंकि  अगर  सरकार  उस  को  बिल  का  पार्ट
 बनाती  और  उस  के  बाद  ऐसा  काम  करती  तता
 नजर  में  आ  जाती  इसीलिए  सरकार  ने  इस
 क्राइटेरिया  को  बिल  का  पार्ट  बनाने  से  इंकार
 कर  दिया  है  ।  मेरी  सरकार  से  प्रार्थना  है  कि
 अगर  उन  में  इमानदारी  है  और  वह  इस के  ग्रन्थ
 कोई  पालिटिक्स  खेलना  नहीं  है  तो  जो  क्राउले  रिया
 ज्वांइट  सेलेक्ट  कमेटी  ने  स्वीकार  किया  है  उस
 को  बिल  का  पार्ट  बनाना  चाहिए  और  मैं  ने  जो
 अमेंडमेंट  दिया  है उस  को  स्वीकार  करना  चाहिए
 ताकि  आइंदा  के  लिए  गाइड-लाइन  है  और
 सरकार  इधर  उधर  न  जा  सके  ।

 एक  चीज  के  लिए  सरकार  को  धन्यवाद
 देता  हूं  कि  यदि  शेड्यूल्ड  कास्ट  एक  राज्य  से
 दूसरे  राज्य  में  भी  चले  जायें  तो  भी  उन  को
 शेड्यूल्ड  कास्ट  स्वीकार  किया  जायेगा  ।  लेकिन
 जहां  तक  शेडयूल  ट्राइब्ज  का  सम्बन्ध  है  जोकि
 चाय  के  बागात  में  काम  करते  हैं  उन  को  यह
 सुविधा  क्यों  नहीं  दी  गई  है  ?  उन  को  भी  यही
 सुविधा  मिलनी  च।हिए।  वस्तुस्थिति  यह  है,  मैं
 असम के  क्षेत्र  में  गया  हूं  और  वहां  के  लेवर्स  से
 भी  मेरी  बातचीत  हुई  है,  वहां  के  जितने  मजदूर
 हैं  व ेचाय  बागात  में  काम  करना  स्वीकार  नहीं
 करते  है  इसलिए  वहां  पर  काम  करने  के  लिए
 बाहर  से  मजदूर  जाते  हैं  ।  एक  तो  बाहर  के

 मजदूर  वहां  पर  काम  करने  के  लिए  जायें,  वहां
 की  प्रोडक्शन  बढ़ायें  और  फिर  उन  के  ऊपर
 इतना  अत्याचार  किया  जाये  कि  शेड्यूल्य  ट्राइब्ज
 की  लिस्ट  से  उन  को  निकाल  दिया  जाये-यह  बहुत
 बुरी  बात  है।  मेरा  निवेदन  है  कि सरकार  इस
 पर  दोबारा  विचार  करे  कौर  उन  को  शेड्यूल
 द्राइब्ज  की  लिस्ट  में  रखे  |
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 एक  बात  की  ओर  और  सरकार  का  ध्यान

 दिलाना  चाहता  हूं  ।  पता  नहीं  सरकार  किस

 भावना से  प्रेरित  हुई,  यह  ज्वाइंट  सेलेक्ट  कमेटी

 की  रिपोर्ट  है  जिस  के  पेज  5पर  3-ए  में  कहते

 हैं  कि  कुछ  ऐसे  नाम  है  जोकि  अपमानजनक  है
 उन  को  हमने  निकाल  दिया  है,  यह  भावना  बड़ी

 सुन्दर  है  लेकिन  मुझे  पता  नहीं  कि  उन  जातियों
 की  ओर  से  यह  डिमांड  आई  थी  या  सरकार  ने

 स्वयं  अपने  ऊपर  दायित्व  लिया  है  परन्तु  एक
 बात  समझ  में  नहीं  आती  कि  आप  उन्हें  निकाल
 देते  है  तो उन  का  नाम  रहा  नहीं  और  उन  को

 कोई  दूसरा  नाम  देने  के  लिए  तैयार  नहीं  ता

 फिर  7  में  जो  जनगणना  होगी  उस  में  उन  की
 गिनती  किधर  होगी  ?  मैं  चाहूंगा  कि  जवाब  देते

 हुए  मंत्री  महोदय  इस  तरफ  विद्रोह  ध्यान  4  ।

 जहां  तक  भ्रपमानजनक  शब्दों  का  सम्बन्ध  है,
 चार  पांच  नाम  इस  भें  लिखे  हैं-ढेड  चांडाल,
 चावल,  पंचमी  और  परायन  लेकिन  इन  के  भ्र लावा
 चमार  और  चूड़ा  भी  अपमानजनक  है।

 श्री  अटल  बिहारी  वाजपेयी  :  आजकल  तो

 ब्राह्मण  मी  भ्रपमानजनक  हो  गए  हैं।

 श्री  रामस्वरूप  विद्यार्थी  :  कुछ  स्टेट्स  जैसे

 हरियाणा  में  ब्राह्मण  अपमानजनक  हो  गए  हैं

 लेकिन  दिल्ली  में  अपमानजनक  नहीं  है  ।  तो  मैं

 पूछना  चाहूंगा  कि  उन  की  गणना  कहां  होंगी  ?

 किस  जाति  के  अन्दर  वे  अपना  नाम  लिखायेंगे  ?

 वैसे  उन्होंने  कहा  है  कि:

 ७,  in  relation  to  which  he  was  so
 regarded,  and  every  such  person  shall
 be  regarded  as  a  member  of  the  Sche-
 duled  Caste-(out  of  castes  specifiedin
 the  Schedule  in  relation  to  such  State)
 to  which  he,  in  fact,  belongs.”

 इस  फैक्ट  का  क्‍या  मतलब  है  ?  वे  किस
 जाति  को  बिलांग  करते  है?  क्‍या  उन  का
 सम्बन्ध  है-ये  ऐसी  बातें  है  जिनका  स्पष्टीकरण

 होना  चाहिए  वरना  लाखों  की  संख्या  में  हरिजन
 नयी  जन  गणना  में  झपने  को  शेड्यूल्ड  कास्ट  नहीं
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 लिखवा  पायेंगे  शौर  इस  प्रकार  उन  के  अधिकारों
 का  हनन  होगा  ।  केरल,  मद्रास  और  आंध्र
 प्रदेश  की  सरकारों  ने  भी  इस  का  विरोध  किया
 है  ।  इसलिए  मेरा  निवेदन  है  कि  सरकार  इस
 पर  पुनर्विचार  करे  ।

 बंजारा  कम्युनिटी  के  सम्बन्ध  में  यहां  पर
 कार्फा  कुछ  कहा  गया  है।  मैं  देहात  का  रहने
 वाल।  हूं  मीर  मेरी  समझ  में  नहीं  आता  कि
 महाराष्ट्र  के  बंजारे,  मैसूर  के  बंजारे  या  अन्य
 प्रदेशों  के  बंजारों  में  क्या  अ्रन्तर  है  ?  उन  की
 भाषा  कौर  वेशभूषा  एक  है  जोकि  बंजारों
 के  अलावा  और  किसी  से  नहीं  मिलती  ।  फिर
 यह  डिस्क्रिमिनेशन  मेरी  समझ  में  नहीं  आता  |
 यह  ठीक  है  कि  नायक  साहब  चीफ  मिनिस्टर
 हो  गए  और  जमीर  साहब  भी  अच्छी  पोजीशन
 में  है लेकिन  इसी  आधार  पर  किसी  को  एक्स्क्‍लूड
 या  इंक्लूड  करना  है  तो  बहुत  से  ऐसे  है  जिन
 को  इस  लिस्ट  में  नहीं  होता  चाहिए  ।  इसलिए
 वस्तुस्थिति  को  सामने  रखते  हुए  बंजारा  समाज
 को  शेड्यूल्ड  ट्राइबल  में  रखना  चाहिए  1  दिल्ली
 के  बंजारा  पहले  शेड्यूल्ड  कास्ट  की  लिस्ट  में
 थे  लेकिन  अगर  सारे  भारत  में  बंजारा  शेड्यूल्ड
 ट्राइब्ज  की  लिस्ट  में  आते  हैं  तो  मेरी  प्रार्थना
 है  कि  दिल्‍ली  के  बंजारों  को  भी  शेड्यूल्ड  ट्राइब्ज
 की  लिस्ट  में  रखा  जाना  चाहिए  इसी  प्रकार
 से  मीना  जोकि  राजस्थान  और  अन्य  प्रदेशों  में

 शेडयूल  ट्राइबल  की  लिस्ट  में  हैं,  दिल्‍ली  के
 इन्दर  भी  उन  का  इन्क्लुजन  शेड्यूल्ड  की
 लिस्ट  में  ही  होना  चाहिए  V

 इतना  ही  मुझे  निवेदन  करना  था  ।

 SHRI  6.5.  REDDI  (Miryalguda)  :
 Mr.  Chairman,  I  should  like  to  comment
 upon  certain  aspects  of  the  Bill  before  the
 House.  Several  districts  in  Andhra
 Pradesh  call  the  fishermen  by  different
 names.  Only  the  Agnikula  Kshatriya  had
 been  added  in  the  list  whereas  Ganga-
 putras,  Jalars,  Boyas  and  other  names»
 who  are  also  fishermen,  have  not  been
 included  in  the  list.  Ido  not  know  why
 the  Joint  Committee  made  any  distinction
 between  the  different  fishermen  living  in
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 different  parts  of  the  country.  Representa-
 tions  had  been  made  to  them;  all  the
 M.Ps.  of  Andhra  Pradesh  had  submitted
 amendments  to  the  efiect  that  all  the
 fishermen.  whether  they  are  called  Agni-
 kula  Kshatriyas  or  gangaputras  or  00५8  or
 Jalars  or  Beslas,  should  be  added  as  they
 are  all  practising  the  same  profession.  We
 have  got  the  report  of  the  Backward
 Classes  Commission  which  supports  my
 contention.  It  says  that  hunting  and
 carrying  of  palanquins  are  the  two  subsi-
 diary  occupations  of  these  fishermen.  They
 are  ill  fed,  ill-clad  and  do  not  have  evena
 proper  shelter.  They  are  so  poor  that  in
 some  places  they  are  not  able  to  buy
 kerosene  oil  for  their  lamps  and  use  the
 fat  of  the  shark  for  lighting.  Fishermen
 get  very  low  position  in  the  caste  hierarchy.
 The  nature  of  their  occupation,  their
 dwelling  house  and  the  surroundings-all
 contribute  to  their  low  social  status.  They
 are  educationally  very  backward.  Various
 steps  will  have  to  be  taken  to  improve
 their  lot,  But  the  most  urgent  problems
 relating  to  the  education  of  their  children
 will  have  to  receive  top  priority.

 The  provision  of  the  usual  facilities
 like  scholarship  and  free  books  will  not
 at  all  be  adequate.  There  should  be
 adequate  free  hostel  facilities  and  also
 provision  of  dress  for  the  school  going
 children.  Having  regard  to  the  fact  that
 the  community  as  a  whole  is  very  poor,
 the  occupation  being  hazardous  and  not
 dignifying  and  not  remunerative  and
 occupying  very  low  social  position  in  the
 caste  hierarchy,  the  Backward  Classes
 Commission  reco  ded  that  all  these
 fishermen  should  be  included  in  thelist  of
 Scheduled  Tribes.

 Vaddars  in  Mysore  are  another  com-
 munity  who  are  backward  in  all  parts
 of  India.  From  my  experience  I  can  say
 that  they  are  very  backward  in  Mysore  or
 Andhra.  Their  women  do  not  have  even
 cholis  to  put  on.  They  are  living  in  distant
 places.  Wherever  they  may  live,  this
 community  should  be  included  in  the  list
 and  given  all  the  facilities  they  deserve.

 Mr.  Jamir  spoke  very  elaborately  and
 eloquently  about  the  Christian  tribes.
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 {Shri  G.S.  Reddy  }
 5.45  hrs.

 {Surt  K.  N.  Tiwari  in  the  Chair].

 We  have  adopted  a  democratic  consti-
 tution  ;  we  take  pride  in  it.  Ours  is  a
 secular  Constitution  of  which  we  should
 be  proud.  Wedo  not  distinguish  between
 one  religion  and  another.  Ido  not  know
 why  the  present  day  leadership  is  thinking
 of  changing  the  best  aspect  of  the  Indian
 nation.  Some  of  them  think  that  by
 giving  these  facilities  to  Christian  tribals»
 the  others  are  being  deprived.  It  is  not
 correct.  AsMr.  Lobo  Prabhu  said,  the
 services  or  any  facilities  that  are  given  by
 the  Government  of  India  are  open  to  every
 tribal,  whether  he  is  a  Christian,  Muslim
 or  aHindu;  thereis  no  discrimination  on
 that  line.  Therefore,  this  tribal  question
 isa  very  delicate  question  and  when  we
 take  into  consideration  the  tribals  in
 Assam,  Nagaland  and  NEFA,  we  should
 beware  that  we  should  not  injure  the  feel-
 ings  of  those  tribals  living  in  those  parts
 of  India  for  some  selfish  ends  or  to  please
 certain  people  in  Parliament.

 Now  there  are  the  tea-garden  tribals.
 The  tea-garden  tribals  have  been  excluded
 from  the  tribal  section.  As  many  members
 of  Parliament  have  said,  the  tea-garden
 tribals  should  be  included  as  tribals  and
 given  all  the  facilities,  to  whichever  religion
 they  may  belong.  Therefore,  this  justice
 should  be  done  when  pass  the  Bill.

 The  hon.  lady  Member,  Shrimati
 Minimata,  was  saying  that  all  those  people
 who  come  from  Pakistan  should  be  given
 this  facility.  I  would  like?  to  ask,  what
 about  the  Christians  that  come  even  from
 Pakistan?  Should  they  be  deprived  of  this
 right?  They  should  not  be  deprived  of  the
 rights;  to  whichever  religion  they  belong,
 all  are  equal  and  we  want  to  keep  up  the
 dignity  of  our  nation  before  the  rest  of  the
 world.

 In  this  connection,  I  would  like  to  add
 whether  they  are  Scheduled  Caste  or
 Scheduled  Tribe  Christians,  there  should
 not  be  any  discrimination  based  on
 religion.  Scheduled  Caste  Christians  are
 already  in  some  States  suffering  from
 certain  disabilities.  These  disabilities
 should  also  be  removed,  I  would  Ilke  to
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 congratulate  the  Kerala  Government  which,
 according  to  the  latest  papers  is  the  first
 State  in  which  this  discrimination  based
 on  religion  has  been  removed.  I  would
 again  like  tocongratualate  that  Govern-
 ment.  The  Madras  Government  is  follow-
 ing  suit,  and  the  other  States  also  should
 follow  this  best  example  of  removing  the
 discrimination  based  on  religion,  It  is
 only  then  that  we  could  be  proud  of  our
 country  and  we  could  boast  ourselves  in
 other  parts  of  the  world.

 With  these  words,  I  close.

 DR.  RANEN  SEN  (Barasat)  :  Mr.
 Chairman,  Sir,  while  supporting  this  Bill
 I  have  to  make  a  few  comments  on  the
 present  position.  The  question  of  services
 has  heen  broached  by  many  hon.
 Members  here.  It  is  a  know  fact  that  the
 services,  though  open  for  the  Scheduled
 Castes  or  Scheduled  Tribes,  they  are  never
 properly  represented;  the  posts  are  never
 filled  up.  Even  vacancies  in  Class  IV
 Posts  are  not  fully  filled  up.  It  means
 that  the  people  who  are  at  the  helm  of
 affairs,  who  are  mostly  non-Scheduled
 Caste  or  non-Scheduled  Tribe,  take  advan-
 tage  of  their  position  and  keep  these  poor
 Scheduled  Caste  and  Scheduled  Tribe
 fellows  out  of  jobs.

 We  know,  in  our  country,  for  doing
 ordinary  jobs,  no  very  great  merit  is
 necessary.  Just  ordinary  people  can
 manage  such  jobs,  but  even  then,  these
 vacancies  are  not  filled  up.  I  would  like
 to  bring  before  you  one  letter  which  has
 been  received  by  Mr.  S.A.  Dange;  the
 letter  has  been  addressed  to  him.  The
 gentleman  writes  to  him;  a  few  sentences
 from  his  letter  are  illuminating.  He  says:

 “IT  belong  to  the  Scheduled  Caste
 Harijan  community.  I  passed  MA
 (Political  Science),  of  the  Punjab
 University,  in  July,  1970,  I  applied
 for  the  post  of  a  Lecturer  in  Political
 Science  in  various  colleges  in  Punjab
 and  Haryana,  Chandigarh,  etc.  ButI
 have  been]  rejected  on  the  basis  of
 caste.”

 So.  what  is  the  use  of  this  legislation?
 Any  number  of  such  laws  will  not
 given  any  protection  to  these  people,,

 ©
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 easily  understand,  if  merito-
 rious  persons  like  himdo  not  get  any
 job  because  they  belong  to  Scheduled
 Castes  or  Scheduled  Tribes,  I  do  not  know
 what  will  happen  to  our  society.  Even  to-
 day,  Harijan  boys,  boys  belonging  to  Sche-
 duled  Castes  and  Scheduled  Tribes  are  kill-
 ed  by  the  upper-caste  Hindus.  It  is  a'damn
 shame  on  the  Hindu  community  Here  is  a
 community  which  teaches  man  _  to  hate  an-
 other  man,  Such  is  the  Hindu  religion  and
 that  Hindu  religion  is  dictating  to  the  whole
 society.  There  should  be  some  shame  left
 in  the  Hindu  religion,  and  those  who  are
 sitting  at  the  top  of  the  Hindu  religion,
 when  they  deal  with  people  belonging  to
 the  Scheduled  Castes  and  Tribes.

 You  can

 SHRI  8,  K.  DAS  CHOWDHURY
 (Cooch-Behar)  :  Is  it  a  platform  for  criti-
 cising  the  Hindu  religion  and  those  who  are
 sitting  atthe  top  of  Hindu  religion?  We
 have  to  discuss  the  Bill.  The  subject-
 matter  of  the  Bill  is  the  listing  of  Scheduled
 Castes  and,Tribes,  But  the  hon.  Member
 is  speaking  on  something  elsc.  What  is  the
 use  of  that  discussion?  Sir,  I  wanta
 ruling  on  that.

 श्री  ओमप्रकाश  त्यागी  (मुरादाबाद)  :
 हिन्द  रिलिजन  को  कंडोम  करने  का  इन  का
 कोई  अधिकार  नहीं  है  ।  इन  को  हिन्दू  रिलिजन
 किए बी बी  सी  डी  का  पता  नहीं  है।  आप  इस
 पर  अपना  रूलिंग  दें  ।

 समिति  महोदय  :  श्राप  की  बात  ठीक  है  1
 जो  वक्‍ता  है  वह  थोड़ा  बहुत  इधर  उधर  जा
 सकता  है  लेकिन  मेरी  रिक्वेस्ट  है,  जो  बिल  उसी
 के  ऊपर  वह  अपनी  बात  कहें  ।

 DR.  RANEN  SEN :  I  amsorry  if  I  have
 wounded  the  feelings  of  any  member  of  this
 House.  Though  I  am  an  atheist,  I  do  not
 want  to  criticise  anybody  who  has  devotion
 or  love  for  religion,  be  it  a  Hindu,  Muslim
 ora  Christian.  I  will  limit  my  observations
 to  the  Bill.

 ॥ छ  now  come  to  alienation  of  land.  Sir,
 since  you  come  from  Bihar  you  know  the
 Hazaribag-Ranchi  afea.  Thousands  of
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 Scheduled  Castes  and  Scheduled  Tribes  have
 been  deprived  of  their  right  to  the  land.
 Article  46  of  the  Constitution  enjoins  on  the
 government  to  safeguard  the  interests  of  the
 Scheduled  Castes  and  Scheduled  Tribes.
 This  is  a  very  important  matter  which  should
 be  taken  into  consideration  by  the  Govern-
 ment.  Simply  keeping  them  in  the  category
 of  Scheduled  Castes  and  Tribes  and  spending
 some  money,  say,  Rs.  6  crores  will  not  be
 sufficient.

 It  is  seen  that  the  wages  paid  to  landless
 labour,  if  they  belong  to  Scheduled  Castes
 or  Tribes,  is  very  much  less  as  compared  to
 other  people.  This  is  happening  in  the
 holy  year  970  in  this  wonderful  country  of
 ours.

 Coming  to  ares  restrictions,  I  am  as-
 tounded  to  find  that  the  Namsudras  of
 Bengal,  if  they  go  outside  Bengal  to  Orissa
 and  other  places  and  many  of  them  been
 sent  by  the  Government  of  India  as  displced
 Persons—they  are  not  considered  as  Sche-
 duled  Castes.  In  fact,  they  are  the  pillars
 of  Scheduled  Castes.  Simply  because  they
 have  left  East  Pakistan  for  reasons  for  which
 they  are  not  responsible,  in  West  Bengal
 and  other  parts  of  India  they  are  deprived
 of  their  right  to  be  treated  as  Scheduled
 Castes.  It  is  an  injustice  meted  out  to  them
 which  should  be  rectified.

 Then,  the  tea  garden  labourers  of  nor-
 thern  India  were  recruited  from  the  tribals
 of  Chotanagpur  in  the  early  days.  They
 are  mostly  from  Mundas,  Oras,
 Kols  and  Hos,  all  tribal  communities.
 Now,  if  they  are  working  in  tea  planta-
 tions  in  West  Bengal,  they  are  considered  as
 a  Scheduled  Tribes.  If  they  are  working
 in  Assam,  in  tea  plantations  or  in  some
 trade,  they  are  not  considered  to  be  a  Sche-
 duled  Tribe.  I  am  told  by  my  hon.  friend,
 Shri  Kalita,  that  the  State  Committee  of  the
 Communist  Party  of  India,  of  Assam  Unit,
 have  passed  a  resolution—it  is  a  correct
 resolution—in  which  they  have  condemned
 the  Assam  Government  for  colluding  on  the
 de-recognition  of  this  Scheduled  Tribe,
 these  tribals  who  are  working  in  Assam  and
 they  have  demanded  that  the  Government
 of  India  should  see  that  these  tribals  who
 are  really  tribals  should  be  considered  as
 tribles  and  characterised  as  a  Scheduled
 Tribe,  not  as  a  backward  class  or  a  back-
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 ward  tribe.  This  is  a  very  important  point
 that  I  wanted  to  raise  and,  I  hope,  the  Govern-
 ment  will  pay  sufficient  attention  to  it.

 Lastly,  I  come  to  the  question  of  religion.
 Unfortunately,  this  subject  has  been  intro-
 duced  in  regard  to  this  matter.  It  is  a  fact
 that  if  a  Scheduled  Caste  fellow  or  a  Sche-
 duled  Tribe  fellow  embraces  Christianity,
 he  gets  a  little  higher  status.  But  even
 there,  for  changing  his  religion,  he  should
 not  be  victimised.  Religion  is  a  personal
 affair.  It  has  nothing  to  do  with  a  Caste
 or  a  Tribe.

 I  come  from  East,  Bengal.  I  know
 there  are  villages  after  villages  of  Scheduled
 Castes  and  Tribes  who  have  embraced
 Christianity  but  still  even  today  they  remain
 as  Scheduled  Castes  and  Scheduled  Tribes.
 ]  do  not  know  what  facilities  or  privileges
 they  are  enjoying  in  Pakistan.  But  the
 people  who  have  migratcd  to  West  Bengal
 must  be  enjoying  the  benefits  of  being
 Scheduled  Castes  and  Scheduled  Tribes.
 Therefore,  religion  should  bot  be  introduced
 in  such  a  way  that  a  cleavage  is  brought
 about.  I  think,  the  pcople  who  for  some
 reason  or  other  have  embraced  Christianity
 or  Islam  should  not  be  punished  or  penalised
 for  their  ‘‘sin”,  if  any.  There  are  criteria
 for  classifying  these  people  as  Scheduled
 Castes  or  Scheduled  Tribes.  Whoever
 comes  under  those  criteria  should  be  consi-
 dered  as  Scheduled  Castes  or  Scheduled
 Tribes.  They  should  get  all  the  advantages
 and  privileges  that  are  due  to  them  under
 the  Constitution.  They  should  be  given  all
 protection  in  the  matter  of  services,  in  the
 matter  of  wages,  in  the  matter  of  land  and
 in  all  other  matters.  The  Scheduled  Caste
 and  Scheduled  Tribe  people  should  be
 helped  in  every  way  in  the  interest  of  the
 flourishing  of  the  Indian  nation.  If  one  limb
 is  not  all  right,  the  body  cannot  function
 Properly.  So,  all  the  limbs  of  the  body should  be  properly  nourished  and  nurtured
 so  that  a  healthy  body-  politic  can  develop
 in  Indian  society.

 SHRI  B.  K.  DASCHOWDHURY  :
 Mr.  Chairman,  Sir,  the  other  day  when  I
 heard  the  hon.  Minister,  while  piloting  the
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 debate  for  this  particular  he  made
 Certain  observations.  Unfortunately,  it

 was  not  made  very  much  clear  as  {to  what
 was  in  the  mind  of  the  hon.  Minister  and
 to  what  was  the  objective  of  the  Bill  and
 also  the  purpose  of  certain  amendments
 Proposed  to  be  moved  by  the  Government.
 Sir,  it  was  stated  that  in  ‘1950  under
 the  Presidential  Order  the  present  Order
 was  passed  scheduling  certain  communities
 under  Scheduled  Castes  and  Scheduled
 Tribes  and  the  reafter  an  amendment  in
 956  and  since  then  society  has  progresscd
 and  advanced  to  a  great  extent  that  there
 are  demands  from  certain  communi-
 ties  that  the  order  should  be  revised.  It
 was  expected  from  the  Government  that  the
 Government  will  lay  down  certain  criteria,
 certain  yardsticks  under  which  it  can  be
 measured  as  to  who  are  to  be
 considered  Scheduled  Castes,  Scheduled
 Tribes  or  others.  But  in  the  Bill  itself  and
 the  speech  of  the  hon.  Minister  no  such
 criteria  were  mentioned.  The  Govern-
 ment  should  consider  the  basic  philosophy
 of  giving  certain  special  aids,  giving  ceitain
 special  privileges  to  those  backward  people
 and  the  communities  so  that  a  great  section
 of  our  Indian  community,  though  they  are
 backward  now,  may  come  up  and  be  brought
 up  to  the  same  level  and  join  with  the  main-
 stream  of  the  Indiancommunity.  Certain
 basic  criteria  should  be  there.  These  wrec
 not  mentioned.  I  suggest  to  the
 Government  to  consider  only  two  things—
 those  who  are  backward  socially,  cduca-
 tionally,  economically  and  politically  too  and
 those  who  are  socially  ostracised  and  untou-
 chables  otherwise  regarded  as  down  graded
 to  the  society.  These  are  the  criteria  which
 should  be  adopted.  The  hon.  Minister  has
 not  made  up  his  mind  yet.  That  is  why  we
 find  that  though  the  Bill  was  presented  to
 the  House  in  ‘1967,  and  was  sent  with  the
 sanction  of  this  House  to  the  Joint  Select
 Committee  to  consider  its  pros  and  cons
 and  even  after  the  report  of  the  Joint  Com-
 mittee,  the  Government  have  come  to
 change  the  very  purpose  and  basis
 of  the  Bill  in  so  many  words  as  if  it  had  not
 been  clear  to  them  as  to  what  is  to  be  done.
 If  that  be  so,  my  first  suggestion  to  the
 Government  is  first  make  up  your  mind
 as  to  what  changes  should  be  made  and  then
 you  present  the’  Bill  in  the  next
 session  if  you  have  the  time  to  wait.
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 6.00  brs.

 Mr.  Chairman,  the  hon.  Minister  had
 made  five  points  before  this  House.  These
 are:  (dy  The  Scheduled  Tribes,  those  who
 have  embraced  some  other  religion-Chris-
 tianity  or  Islam—and  the  problems  relating
 to  them  (2)  The  tea  garden  labourers  of
 Assam  and  the  problems  relating  to  them
 and  (3)  the  Scheduled  caste  persons  when
 they  are  transferred  from  one  State  where
 they  are  registered  as  Scheduled  Castes  to
 the  new  State  of  settlement  where  they  are
 not  registered  as  Scheduled  Castes,  (4)
 After  passing  this  Bill  certain  other  conse-
 quential  things  will  follow  viz.,  for  elections
 Proper  delimitation  of  constituencies  has
 to  be  done  and  (5)  A  woman  when  marrying
 a  Scheduled  Caste  person  should  be  given
 all  facilities  of  a  Scheduled  Caste.  These  are
 the  five  points  the  Minister  made  in  his
 speech  and  he  was  good  enough  to  say  that
 he  should  only  mention  the  constitutional
 aspects  of  it.  I  refer  the  Bill  to  the  Minister
 Shri  Jagannath  Rao  to  consider  it.  Of  course,
 his  senior  Cabinet  colleague  is  not  here
 who  piloted  the  Bill  and  |  asked  him  to
 consider  to  what  extent  his  senior  colleague
 put  forward  the  arguments  regarding  cons-
 titutional  aspect  of  the  matter.  Out  of  these
 five.,  the  last  two  I  do  not  like  to  mention,
 but  let  us  have  a  thorough  look  and
 investigation  of  these  three  points.
 Sir,  it  was  argued  well  that  the  tribal  people

 do  not  change  their  charactcristic  even  when
 they  embrace  Christianity  or  Islam.  |
 agree.  Tribal  when  he  changes  his  religion
 remains  in  the  same  custom,  conven-
 tion  and  environment  in  social  life.  They
 do  not  change  their  characteristics.  I  admit
 and  |  have  no  controversy  about  that.  But,
 Sir,  I  would  like  to  ask  the  Government  :
 do  they  agree  that  in  the  matter  of  general
 principle  they  should  not  have  double
 standards  ?  What  happened  in  the  case
 of  those  Scheduled  Castes  who  embraecd
 Budhism,  a  new  community  ?  Is  it  not  a
 fact  that  this  Government  denied  facilities
 because,  according  to  this  Government  and
 the  Minister,  they  changed  their  characteris-
 tic  when  they  changed  their  religion?  In
 the  case  of  Hill  Tribes  when  they  change
 their  religion,  they  do  not  change  their  char-
 acteristic.  Why  this  double  standard  ?

 Will  the  Government  consider  that  ?
 Then  again,  the  Minister  had  said  that  ours

 is  a  secular  Constitution.  Secularism  is
 s  of  our  Consitution.  A  person
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 who  changes  his  religion  should  not  be  placed
 to  any  particular  bar  in  the  matterof  getting
 certain  facilities  and  privilges  from  the
 Government  from  timetotime.  This  idea
 seem  to  be  not  in  their  mind  when  the
 Scheduled  Castes  person  changes  his
 religion.  Where  is  the  Constitutional
 apsect?  Here  again  we  find  that
 there  is  a  double  stadard  which  is  being  used
 by  Government.

 Again  ,Sir,  in  the  case  of  the  tea-garden
 labourers  of  Assam,  the  Government
 had  said  that  in  view  of  so  many
 reports  that  had  been  received  from  time

 to  time  about  these  tea  garden  labourers  and
 hill  tribes  who  come  from  Madhya  Pradesh,
 Bihar  and  Orissa  to  Assam,  they  change
 their  characteristics  in  the  new  circumstances.
 I  donot  know  how  it  could  happen.  It  is  the
 Fundamental  Right  of  any  citizen  of  India
 to  travel  to  any  part  and  settle  anywhere
 within  the  territory  of  India  under  Art.
 !9  (l)  (७)  and  (f)  and  to  puruse  any  avoca-
 tion  and  profession.  Now,  how  can  you  say,
 simply  because  a  tribal  from  Madhya  Pradersh
 or  Bihar  or  Orissa  settles  down  in  Assam
 that  he  is  not  a  tribal?  Is  it  not  that  his
 Fundamental  Right  is  denied  to  him,  what
 has  got  otherwise,  denied  to  him  ?  What
 isthe  Constitutional  aspect?

 J  would  request  the  hon.  Minister  of
 State  to  tell  about  this  to  his  cabinet  colleague.
 Simply  because  he  has  come  from  Mysore,
 only  because  he  has  become  Minister  at  the
 Centre,  has  he  changed  his  Mysorean  chara-
 cteristics?  As  soon  as  he  changed  his  place
 of  residance  to  Delhi,  has  he  also  changed
 his  characteristics?

 AN  HON.  MEMBER  :  He  has  become
 Adivasi  for  the  time  being.

 SHRI  B.K.  DASCHOWDHURY :  In  the
 case  of  the  schedule  castes  who  arc  shifting
 and  settling  down  in  another  State,  where
 that  caste  is  not  listed  as  a  scheduled  caste
 these  people  are  not  treated  as  a_  schedul-
 ed  caste.  Is  this  not  against  the  invocation
 of  the  Constitutional  provision  under  Article
 9(I)  (6)  and  (f)  where  by  the  citizen  has  got

 a  right  to  settle  down  anywhere  within  the
 territory  of  India?  There  is  a  carpenter  com-
 munity  by  name  sutradhar  community  which
 is  a  scheduled  caste  community  in  Assam
 but  it  is  not  a  scheduled  caste  community  in
 West  Bengal.  There  is  the  Kaibarta,  fisher-
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 man  community,  which  is  )regarded  as  sche-
 duled  caste  in  Tripura,  West  Bengal,  Assam
 etc.  but  it  is  not  being  included  in  the  list  in
 Orissa.

 MR  CHAIRMAN  :
 the  points.

 SHRI  8.  K.  DASCHOWDHURY  :
 I  am  not  repeating.  I  am  emphasising  to  a
 certain  extent.  The  same  Kaibarta  comm-
 unity,  fisherman  community,  who  are  other-
 wise  and  for  all  purposes,  recongnised  as
 scheduled  caste  in  West  Bengal,  Assam,  and
 Tripura  (which  is  going  to  be  a  State  very
 soon),  when  settled  down  in  Orissa,  is  not
 regarded  as  ascheduled  caste.  So,  I  want
 to  know:  What  is  the  attitude  of  the  Gov-
 ernment  in  this  connection?  Is  this  the  Cons-
 titutional  aspect  that  those  people  should  be
 denied  their  Fundamental  Right  to  settle
 anywhere  in  India?  Is  this  the  Constitutio-
 nal  interpretation  or  it  is  an  anachronism
 of  the  Constitutional  interpretation  as  said
 by  the  hon.  Minister  ?  Let  the  hon.Miniser
 go  into  this  aspect  and  clarify  the  matter.

 You  are  repeating

 I  have  given  certain  amendments  and  they
 willcome  uplater.  |  would  request  the  hon.
 Minister  to  review  the  whole  thing:  Let  there
 be  only  one  national  basis,  one  national  list
 and  not  different  Territory  Lists  or  State,
 Lists,  Seprately.

 Before,  I  conclude,  I  would  again  request
 the  hon.  Minister  that  he  should  be  very  clear
 in  his  mind  about  the  criteria  and  the  basic
 standard  to  determine  whether  a  person
 belongs  to  a  Scheduled  Caste  or  a  Scheduled
 Tribe.  And  once  those  criteria  are  there,
 then  this  community  wherever  it  may  settle
 should  be  given  a  national  characterin  the
 sense,that  there  be  only  one  All-India  List
 slating  that  these  are  the  communities  which
 would  be  regarded  as  Scheduled  Castes  or
 Scheduled  Tribes;even  if  there  be  2700  such
 community  including  both  Scheduled  Cats-
 tes  and  Scheduled  Tribes.  Let  there  be  a  big
 list  for  the  whole  of  India,  so  that  those  fami-
 lies,  wherever  they  may  be  settled,  may  be
 regarded  as  Scheduled  Castes  or  Scheduled
 Tribes  asthecasemay  be.  lhopethe  hon.
 Minister  will  given  a  proper  reply  to  this
 point.

 The  otherday,thehon.  Minister  agreed
 that  those  persons  who  were  coming  from
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 the  same  stock  and  the  same  ethnic  origin,
 belonging  to  Scheduled  Castes  ad  Scheduled
 Tribes  and  who  have  settled  in  the  Andaman
 and  Nicobar  Islands  should  be  included  in
 the  list  of  Scheduled  Castes  and  Scheduled
 Tribes.  I  would  like  to  ask  the  hon.  Mini-
 ster  whether  he  has  given  any  amendment  to
 include  within  the  scope  of  this  Bill  making  a
 separate  part  listing  the  communities  living
 in  the  Andaman  and  in  Nicobar  Islands
 who  are  to  be  regarded  as  Scheduled  Castes
 or  Scheduled  Tribes.

 SHRI  P.  M.  METHA  (Bhavnagar)  :
 It  is  good  that  though  late  Government  have
 come  forward  this  time  with  this  Bill  before
 this  House,  which  sets  forth  certain  measures
 to  remove  the  discrepancy  and  discrimination
 between  the  arcas  and  between  the  people
 belonging  to  the  same  tribes.  But  those
 measures  are  not  sufficient  or  adequate.
 The  Joint  Committee  has  no  doubt  tried  deal
 with  the  subject  in  a  scientific  way  and  they
 created  the  mechanism  also.  The  Joint
 Committee  divided  itself  into  several  study
 groups  us  mentioned  in  the  report  itself.

 SHRI  P.  K.  DEO  (Kalahandi):  But
 the  amendments  brought  forward  by  the  hon.
 Minister  have  been  brought  in  the  most
 unsientific  way.

 SHRI  P.  M.  METHA:  I  am  coming
 to  that.  The  different  study  groups  visited
 the  places  in  the  different  States,  but  I  think
 that  this:mechanism  has  failed,  and  it  has  not
 worked  properly,  and  so  many  amendments
 brought  forward  by  Government  support
 my  contention  that  it  has  failed.

 Let  me  give  you  just  twoinstances.
 There  was  a  study  group  sct  up  for  Gujarat
 and  Rajasthan  and  they  visited  three  or
 four  places  in  Gujrat,  namely  Rajkot,  Village
 Sasangir  in  Gir  Forest,  Dwaraka,  and
 Ahmedabad-Sabarmati  Ashram.  As  you
 know,  Dwaraka  is  a  famous  place  of  pilgri-
 mage.  The  village  Sasangir  is  in  the  Gir
 forest  and  isa  place  for  seeing  the  Gir  lions.
 Sabarmati  is  also  famous  _  historically.
 So,  what  has  happened  is  that  the  study
 group  or  the  committee  has  considered  the
 question  of  the  people  or  the  tribes  living  in
 those  places  only  and  not  the  people  living
 in  the  whole  State.  From  page  33of  the  Bill,
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 it  will  be  seen  that  in  the  Second  Schedule.
 the  Bharwad  community  has  been  mention-
 ed;  this  is  a  tribal  community  which  is  there
 in  every  part  of  Saurashtra  and  in  Gujrat.
 There  is  no  difference  between  the  Bharwad
 community livingin  Junagadh  thatin  Bhava-
 nagar  or  Rajkot  or  Jamnagar.  But  from  the
 Bill  we  find  that  only  the  Bharwad  commu-
 nity  in  the  Nesses  of  the  Forest  Divisions
 of  Gir,  Junagadh  and  Rajkot  has  been  in-
 cluded.  In  other  words,  consideration  has
 been  given  only  to  the  places  visited  by  the
 study  group,  and  no  consideration  _  has
 been  given  to  the  fact  that  it  is  a  community
 living  in  the  whole  State  or  the  whole  region.
 I  hope  that  the  hon.  Minister  will  accept
 the  necessary  amendment  when  it  is  moved
 so  as  to  remove  this  anomaly.

 In  the  same  way,  the  Rabari  communi-
 ty  is  also  mentioned  in  respect  of  the  places
 they  visited,  that  is,  in  the  forest  division
 of  Rajkot  and  Junagarh  .I  think  the  mechani-
 sm  has  not  worked  and  itis  good  that  Govern-
 ment  have  come  forward  with  amend-

 ents  to  remedy  such  shortcomings.  |
 hope  in  this  regard  also,  they  will  accept  the
 amendment  tabled  and  remove  the
 anomaly.

 There  is  one  tribal  community  called  the
 Siai  community.  It  is  considered  as  a  tribal
 community,  But  I  do  not  find  it  mentioned
 in  the  Second  Schedule;  nor  is  it  found  in  the
 column  of  exclusion.  This  is  an  error  which
 ]  hope  Government  will  take  into  account
 and  accept  the  Government  relevant  amend-
 ment  when  moved.

 Then  there  is  acommunity  called  Waghri
 community.  Itis  also  a  tribal  community
 and  should  be  included.

 l  hope  Government  will  remove  these
 discrepancies  created  by  this  Report.

 SHRI  SIDDAYYA  :  This  is  a  very
 important  Bill  concerning  the  fate  of  one-
 fourth  of  the  population  of  the  country.

 Generally,  the  backward  classes  can
 broadly  be  classified  into  four  categories  :
 the  Scheduled  Castes,  the  Scheduled  Tribes,
 Denotificd  Tribes,  nomadic  and  semi-nomadic
 tribes  and  other  backward  classes,
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 Under  art.  340  of  the  Constitution,  a
 Commission  was  appointed  under  the  Chair-
 manship  of  Kaka  Kalelkar  in  1951,  It  sub-
 mitted  its  report  in  1955,  The  article  under
 reference  deals  with  those  classes  which
 are  considered  to  be  socially  and  educationa-
 lly  backward.  But  the  Report  was  not
 acceptable  to  Government,  and  those  socially
 and  =  educationally  backward  classes
 people  are  still  suffering  without  adequate
 educational  or  other  benefits.

 Art.  46  of  the  Constitution  also  deals
 with  these  weaker  sections.  It  enjoins  on  the
 State  to  take  special  care  of  the  educational
 and  economic  interests  of  the  weakar  sections.
 That  is  also  not  being  implemented.

 Articles  54),  and  16(4),  also  deal  with
 these  socially  and  educationally  backward
 classes.

 This  is  the  reason  why  there  so  much  of
 rush  for  inclusion  in  the  lists  of  Scheduled
 Castes  and  Scheduled  Tribes.  In  some
 States,  particularly  in  mine,  for  example,
 the  denotified  tribes,  semi  nomadic  and  noma-
 dic  tribes,  have  been  given  all  the
 facilities,  educational  and  economic,
 almost  equal  to  those  given  to  the  Scheduled
 Castes  and  Scheduled  Tribes.  The  only
 difference  is  that  they  do  not  get  political
 advantages.  Reservations  in  Assemblies
 and  the  Lok  Sabha.

 Therefore,  |  urge  upon  Government  to
 take  into  consideration  the  cases  of  these
 socially  and  educationally  backward  people
 and  make  some  provision  for  their  develop-
 ment.  We  have  got  at  the  Centre  the  Sche-
 duled  Castes  Advisury  Welfare  Board  and
 the  Scheduled  Tribes  Advisory  Welfare
 Board.  In  the  same  way,  there  should  be  a
 central  advisory  board  for  the  backward
 classes  also  so  that  their  problems  are  looked
 into.

 I  feel  that  that  should  done  because
 even  in  education  these  unfortunate  people
 are  being  completely  ignored  and  neglected
 by  the  Central  and  State  Governments,

 The  second  point  is  that  under  Article
 34!  of  the  Constitution,  a  List  can  be  prepared
 for  the  Scheduled  Castes  and  similarly  under

 “Article  342  for  the  Scheduled  Tribes,  but
 the  criteria  which  have  been  followed  since
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 935  have  not  been  embodied  in  the  Rill.  As
 Members  have  already  pointed  out,  the
 criteria  for  the  Scheduled  Castes  are  that
 they  suffer  from  the  stigma  of  untouchability,
 that  they  should  be  socially,  educationally
 and  economically  very  backward  and  that
 they  should  belong  either  to  the  Hindu
 religion  or  Sikh  religion.  That  limitation
 isalsothere.  Inthecase  of  Scheduled  Tribes,
 the  criteria  are  clear  that  they  should  possess
 Primitive  traits,  distinctive  culture,  geogra-
 phical  isolation  and  shyness  of  contact
 with  the  community  in  at  large  and  back-
 wardness.  If  thesecriteria  are  strictly  follow-
 ed,  there  will  be  no  difficulty  in  classifying
 them,  but  on  account  of  political  pressure
 or  to  gain  the  favour  of  these  communities,
 I  find  there  are  so  many  amendments  by
 Members.  Not  only  that.  I  have  seen  so
 many  State  Governments  which  have  become
 liberal  with  regard  to  these  communities
 because  they  stand  to  lose  noting  and  on  the
 otherhand  to  gain  the  sympathy  of  these
 communities.  Therefore,  they  go  on
 recommending  there  communities  to
 be  includea.  As  a  member  of  the
 Joint  {Committee,  I  had  the  opportunity
 to  go  to  so  many  places  and  discuss  matters
 with  the  State  Governments.  I  can  tell  you
 that  most  of  the  State  Governments  do  not
 know  the  criteria  adopted  for  this  classi-
 fication.  Because  these  people  approached
 them  ,  they  have  recommended.  This  is
 how  things  are  going  on.

 A  new  Clause  3A  has  been  included  in
 the  Bill  which  was  not  there  originally.  It
 deals  with  certain  communities  called,  accord-
 ing  to  the  Government,  by  the  derogatory
 expressions,  Dhed  Chandala,  Charal,  Pan-
 chama  and  Paraiyan.  This  particular
 provision,  according  to  me,  is  quite  unnece-
 ssary  and  will  create  complications  also.  I
 will  explain  how.  The  provision  now
 indicates  that  these  expressions  are  derogatory
 and,  therefore,  they  should  be  deleted,  but
 they  will  continue  to  be  the  members  of  the
 Scheduled  Castes  to  which,  in  fact,  they
 belong.  Government  has  not  said  to  which
 different  communities  they  willin  fact  belong.
 I  want  to  ask  the  Government  as  to  who  is
 going  to  decide  to  which  caste  in  fact
 they  belong.  And  have  the  people  concern-
 ed  agreed  to  be  renamed  thus?  Therefore,
 I  have  moved  an  amendment  that  this
 Clause  3A  should  be  deleted  from  the  Bill,
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 The  Committee  had  recommended  that
 in  the  case  of  Scheduled  Tribes,  religion
 should  also  be  a  criterion.  Those  who  have
 given  up  their  tribal  faith  and  embrased
 Christianity  or  Islam  should  not  be  included
 in  the  list  of  Scheduled  Tribes.  Though  it  is
 not  considered  to  be  very  desirable  to  have
 that  provision,  the  underlying  ides  is  only
 this  much  that  if  any  advanced  community
 is  included  along  with  these  backward  sections
 of  the  community,  the  later  will  be  exploited.
 With  regard  to  educational  facilities  and
 employment  in  Government  service,  merit
 should  be  taken  into  consideration.  There-
 fore,  if  any  community  which  is  adavanced
 is  included  in  the  List  of  Scheduled  Castes
 or  Scheduled  Tribes,  that  will  cause  great
 hardship  to  the  entire  community  and  it  will
 be  exploited.

 That  community  will  have  to  be  excluded.
 That  is  the  background  in  which  the  idea  was
 discussed  in  the  Committee.  On  account
 of  constitutional  reasons  the  Government
 are  not  agrecable  to  acceptit,  At  the  same
 time  I  want  to  pose  this  question.  Can  the
 Government  make  a  distinction  between
 Religion  and  religion  ina  secular  state.
 If  a  member  of  the  Scheduled  Caste  is  a
 Hindu,  then  alone  he  will  be  considered  for
 this  Concession  if  there  is  any  change  in
 the  religion  he  will  not  get  it.  Tnis  is  a
 question  which  the  Government  will  have
 to  consider  seriously.  Can  they  make
 such  a  distinction  ?

 Government  had  sent  in  nearly  234
 amendments  to  the  Bill  as  approved  by  the
 Joint  Committee.  I  wonder  whether  it  is
 propertodoso.  Ifthey  were  brought  before
 the  Joint  Committee,  it  could  have  consi-
 dered  and  given  its  opinion  in  the  matter.
 They  did  not  do  so.  When  the  956  Bill
 was  brought  beforethe  House,  so  many  new
 additions  were  sought  to  be  made;  it  would
 be  helpful  for  the  hon.  Minister  to  go  through
 those  debates  and  find  out  how  many  castes,
 etc.  were  rejected  at  that  time.

 A  few  cases  dealing  with  the  list  of  Sche-
 duled  Castes  and  Tribes  went  up  to  the
 Supreme  Court.  In  one  case  the  Court
 has  held  that  if  a  caste  is  not  mentioned  in
 the  Scheduled.,  it  is  not  open  to  anybody
 to  lead  evidence  to  say  that  the  caste  was  also



 273  S.C.  &  S.  7.  Orders

 part  of  the  caste  included  in  the  list.  On
 the  plea  that  the  synonyms  and  phonetic
 variations  have  also  to  be  included  Govern-
 ment  went  through  the  old  census  reports
 and  all  the  old  records,  relating  to  these
 tribes  and  castes  and  brought  in  so  many
 names  of  synonyms,  phonetic  veriations,
 sub-castes  and  sub-tribes,  with  the  result
 that  the  list  has  been  completely  changed.
 My  own  feeling  is  that  so  many  names  are
 not  necessary.  They  are  going  to  create
 difficultics.  In  this  country  there  are  so  many
 castes  and  tribes  already  in  existence.  Our
 society  is  a  caste  ridden  society.  To  add
 some  more  castes  and  tribes,  to  the  existing
 Scheduled  Castes  and  Tribes,  will  do  no  good.
 We  are  not  going  to  do  any  service  to  them
 by  this;  we  are  going  to  disintegrate  the
 entire  weaker  sections  of  the  society.  That
 is  undesirable.  Instead  of  bringing  about
 social  integration,  we  are  bringing  about
 social  disintegration.  Therefore  I  am  opposed
 to  the  inclusion  of  so  many  names  which  can
 be  left  out.  If  there  is  any  need  and  if  any
 benefit  flows  out  of  such  a  step,  we  can  do
 that;  otherwise  it  is  not  necessary  to  do  so.

 For  example,  I  will  tell  you  that  in
 Mysore,  especially  in  the  old  Mysore  area,
 for  all  the  Scheduled  Castes,  there  were  only
 five  names,  but  now  we  have,  I  think,  50
 names.  That  is  the  progress  that  we  have
 made  all  these  years!  (Jnterruption)

 Some  of  the  names  which  have  now
 been  included,  I  think,  have  to  be  carefully
 scrutinised.  The  last  point  which  I  want
 to  submit  is  with  regard  to  migration.  If  a
 Scheduled  Caste  or  a  Scheduled  Tribe
 member  were  to  migrate  from  one  State  to
 another,  he  should  be  considered  as  a  Sche-
 duled  Caste  of  Scheduled  Tribe  member  as
 the  case  may  be.  With  regard  to  the  Sche-
 suled  castes.  the  Joint  Committee  has  made
 the  recommendation,  and  when  it  made  it,
 at  the  time,  it  was  not  objected  to  by  the
 minister.  But  I  donot  know  why  the  Govern-
 ment  have  now  thought  it  fit  to  undo  the
 whole  thing  by  suggesting  an  amendment.
 This  is  a  very  important  thing.  Things  are
 changing.  Scheduled  Caste  and  Scheduled
 Tribe  people  are  moving  from  State  to  State
 for  various  purposes,  for  Government  employ-
 ment  and  even  forlabour  and  for  other  things.
 But  now  to  prevent  them  and  make  them
 restricted  in  one  State  is,  I  think,  unneces-
 sary  and  unfair.  Therefore,  the  Government
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 should  think  of  accepting  the  recommen-
 dation  made  by  the  Committee,  and  with-
 draw  their  own  amendments.

 SHRI  BHALJIBHAI  PARMAR
 (Dohad):  Mr.  Chairman,  Sir,  I  am
 glad  to  get  an  opportunity  to  speak  on  the
 Scheduled  Castes  and  Scheduled  Tribes
 Orders  (Amendment)  Bill,  ‘1967.  I  appre-
 ciate  the  view  of  the  Committee  that  a  mem-
 ber  of  the  Scheduled  Castes  who  migrates
 to  another  State  will  continue  to  be  treated
 as  a  Scheduled  Caste  member  of  the  State
 to  which  he  has  migrated,  as  he  continues
 to  suffer  from  the  various  disabilities  arising
 out  of  his  traditional  practice  of  untoucha-
 bility.  Really,  hiseconomic  and_  social
 status  does  need  special  assistance  in  spite
 of  migration.

 My  second  point  is,  the  committee  has
 well  considered  the  idea  of  including  a  provi-
 sion  whereby  a  woman  marrying  a  member
 of  the  Scheduled  Caste  will  be  deemed  to
 belong  to  the  caste  of  her  husband,  looking
 to  the  social  and  economic  status  of  her
 husband.  Now,  in  this  aspect,  I  am  of
 the  opinion  that  this  should  also  be  applied
 in  cases  of  Scheduled  Tribes  so  that  there
 can  be  more  nearness  and  assimilation  of  cast.
 Hindus  if  ladies  are  tempted  to  marry  Sche-
 duled  Tribe,  and  as  a  result  of  which  there
 can  be  improvement  in  future  generations.
 We  very  well  know  that  the  Parsi  comm-
 unity  is  nothing  but  a  result  of  crossing.

 It  is  also  a  matter  of  further  appreciation
 that  derogatory  expressions  like  Dhed,
 Chandala,  Panchama,  etc.,  are  removed
 from  the  list,  and  that  even  then  these
 Scheduled  Caste  communities  —  will
 be  granted  the  concession  in  spite  of
 the  deletion  ofthese  derogatory  words.
 The  critarion  adopted  for  enlisting  the
 communities  as  Scheduled  Castes  seems  to
 be  quite  appropriate,  as  really  the  Scheduled
 Castes  are  backward  socially,  educationally
 and  economically  along  with  the  traditional
 practice  of  untouchability.

 Now,  with  regard  to  the  question  of
 conversion  of  Adivasis,  fee]  and  I  agree  with
 the  view  of  the  Committee  that  no  person
 who  has  given  up  the  tribal  faith  or  faiths

 Islam
 should  be  deemed  to  be  a  member  of  the
 Scheduled  Tribes.  In  case  the  Government
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 do  not  agree  with  the  view  of  the  Committee,
 then  a  Bill  by  the  Government  should  be
 brought  forward  in  this  House  for  having
 check  on  this  type  of  conversions  which  are
 only  the  results  of  exploitation  of the  Adivasis
 due  to  their  helplessness  and  poverty.
 The  Government  should  prescribe  rules  and
 regulations  before  a  Scheduled  Tribe  person
 gives  up  his  faith  and  give  him  aclear  under-
 standing  that  he  will  lose  all  privileges  if  he
 abandons  his  tribal  faith.  A  tribal  person
 should  be  made  to  sign  a  declaration  before
 the  Disrict  Magistrate  of  his  district  to  the
 effect  that  he  abandons  his  tribal  faith
 willingly  and  without  any  pressure  from
 any  side  whatsoever.  This  should  be  done
 before  he  gives  up  his  faith.

 Coming  to  my  amendment  on  Nayak
 Community,  I  would  submit  that  in  Gujarat
 State  it  is  really  a  backward  community.
 It  satisfies  the  criterion  of  primitive  trait
 distinctive  culture,  geographical  isolation,
 shyness  of  contact  with  the  community  at
 large  and  backwardness.  Hence  my,  amend-
 ment  suggests  that  in  Baroda  and  Panchmahal
 district  the  Nayak  community  should  be
 included  in  the  list.

 My  next  amendment  suggests  that  the
 Banjara  community  should  be  included  in
 the  list  of  Scheduled  Tribes.  I  may  point  out
 that  this  community  is  already  included  in
 the  list  of  Scheduled  Tribes  in  Maharashtra.
 Both  Maharashtra  and  Gujarat  were  parts
 of  the  former  bigger  bilingual  Bombay  State.
 When  a  community  is  classified  as  Scheduled
 Tribe  in  Maharashtra,  why  should  that  not
 be  done  in  Gujarat  ?  Why  should  there  be
 discrimination  is  classifying  this  community
 between  one  State  and  another  ?  Since  they
 are  adjoining  States,  there  should  not  be
 any  ambiguity  in  their  classification.

 With  regard  to  tribals  who  are  converted,
 T  would  suggest  that  they  may  be  given
 special  consideration  for  some  time  in  case
 they  are  very  backward,  But  inno  case
 should  conversion  be  allowed  from  tribals.

 SHRI  0,  7२,  PARMAR  (Patan)  :  Mr.
 Chairman,  Sir,  Iam  happy  that  some  commu-
 nities  are  included  in  the  list  of  Scheduled
 Castes  and  Tribes.  But  I  want  to  bring  to  your
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 Notice  that  some  more  communities  remain
 to  be  included  in  that  list.

 There  is  one  community  known  as  Gadvi
 Charan  they  are  untouchables  as  the  harijans
 are.  They  are  very  poor  and  they  remain  in
 the  Harijan  moha!las.  They  are  considered
 also  as  untouchables.  But  yet  that  community
 is  not  included  in  the  list  of  Scheduled  Castes.
 The  reason  for  this  is  that  there  is  another
 community  of  the  same  name.  There  are
 Charan  Gadvisin  caste  Hindus.They  maintain
 and  follow  the  old  history  of  the  ancestors
 of  caste  Hindus.  In  the  same  way,  there  are
 Charan  Gadvis  of  the  harijans  who  maintain
 the  old  history  of  their  ancestors.  These  two
 are  quite  different  communities.  But  both  are
 considered  as  caste  Hindus.  even  though
 Charan  Gadvis  of  the  harijans  are  untouch-
 ables.  There  is  no  relationship  between  these
 two  communities.  My  request  is  that  the
 Charan  Gadvis  of  the  harijans  should  be
 included  in  the  list  of  Scheduled  Castes.  You
 may  give  them  a  different  name,  say,  Cnaran
 Gaavi  Vankar  Chamar:  after  giving  them  that
 nomenclature  you  may  include  this  commu-
 nity  in  the  list  of  Scheduled  Castes.

 On  page  8  of  the  Joint  Committee  Report
 it  is  mentioned  in  para  (vii):

 **The  Committee  are  of  the  opinion  that
 extreme  social,  educational  and  econo-
 mic  backwardness  arising  out  of  the
 traditional  practice  of  untouchability
 should  be  the  criterion  for  including  a
 community  in  the  list.”

 That  should  be  the  criterion  for  consi-
 dering  any  community  for  inclusion  in  tne
 list  of  Scheduled  Castes.

 That  is,  the  Charan  Gadvi  community
 of  Vankar-Chamar  are  as  untouchables  as
 Harijans  and  Scheduled  Caste  persons.  My
 plea  is  that  on  these  criteria,  this  community
 should  be  included.  Looking  to  the  First
 Schedule,  Part  IV,  the  Charan  Gadvi  commu-
 nity  is  not  included  in  the  Scheduled  Caste
 List.  It  should  be  included.

 Then,  the  Nat  community  is  also  included
 in  the  Scheduled  Caste  List  of  Rajasthan
 State.  It  just  touches  Gujarat  State.  In  Raj-
 sthan,  the  Nat  community  is  considered  as
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 a  Scheduled  Caste  community  whereas  the
 same  Nat  community  who  are  residing  in
 Gujarat  State  are  not  considerea  as  Scheduled
 Caste.  Hence  my  request  is  that  this  communi-
 ty  should  also  be  included  in  the  list  of  Sche-
 duled  Castes,

 Now,  if  a  woman  marries  a  Scheduled
 Caste  person,  then  that  woman  is  net  consi-
 dered  to  be  a  Scheduled  Caste  although
 untouchability  is  being  preserved  for  that
 woman  also.  On  the  basis  of  the  recommenda-
 tion  of  the  Joint  Committee  that  untoucha-
 bility  is  the  main  criterion,  then  that  woman
 should  be  considered  as  Scheduled  Caste.
 Here,  on  p.  (viii)  of  the  Report  of  the  Joint
 Committee  it  is  stated:

 ‘‘Normally,  a  woman  marrying  a
 Scheduled  Caste  has  the  same  social  and
 economic  status  as  her  husband.  Under
 the  present  law,  however,  such  a  woman
 continues  to  retain  her  own  caste  and
 is  not  eligible  for  any  facility  admissible
 to  the  Scheduled  Castes.  This  is  an  ana-
 molous  position  and,  therefore,  the
 Committee  feel  it  desirable  to  include
 a  provision  whereby  a  woman  marrving
 a  member  of  the  Scheduled  Caste  will
 be  deemed  to  belong  to  the  caste  of
 her  husband.”

 This  recommendation  of  the  Committee
 should  be  accepted  by  the  Government.

 My  another  point  is  about  migration  of
 these  communities.  Some  Scheduled  Caste
 Persons  belonging  to  Mahar  community  in
 Maharashtra  have  migrated  to  Gujatat  State.
 They  have  come  upto  Ahmedabad  and  they
 are  staying  there.  In  Gujarat.,  Mahar  commu-
 nity  is  considered  as  Scheduled  Caste  commu-
 nity.  The  Committee  has  also  recommended
 that  a  migrated  community  should  be  consi-
 dered  as  a  Scheduled  Caste  community  in
 another  State.  I  request  that  this  recomme-
 ndation  should  also  be  accepted  by  the
 Government.

 There  are  many  other  communities  in
 Rajasthan.  There  is  one  community  called
 Bawaria  where  this  community  is  considered
 to  be  a  Scheduled  Caste  community.  Some  of
 the  member  of  this  community  have  migrated
 to  Gujarat  State.  But  in  Gujarat  State  they
 are  not  considered  as  a  Scheduled  Caste
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 community.  In  Gujarat  also,  it  should  be
 considered  2s  Scheduled  Caste  community,

 Then,  there  are  Sauhus  in  Scheduled
 Castes  and  Harijans  as  there  are  Sadhus  in
 Caste  Hindus.  There  are  sadhus  of  Dhed
 community.  ‘‘Dhed"’  was  the  nomenclature
 in  the  previous  Bill.  Now  that  word  ‘*Dhed”
 is  already  omitted.  So.  I  request  that  Sadhus
 of  Vankar  Chamar  should  be  included  in
 the  list  of  Scheduled  Castes.

 श्री  अब्दुल  गनी  डार  (गुड़गांव)  :  सभापति
 महोदय,  मेरी  दरख्वास्त  है  कि  चूंकि  अब  सरकार
 बड़ी  दरिया  दिल  हो  गई  है,  कौर  हाउस  में  भी
 काफी  उन  जातियों  के  नाम  आ  रहे  हैं  जो  बहुत
 पिछड़े  हुए  हैं,  इसलिये  गोलियों  को  भी  इस  में
 शामिल  कर  लिया  जाये  ।  वे  बेचार  बड़े  पसमांदा
 हैं  कौर  मेरे  हलके  में  साथ  ही  हिन्दुस्तान  के

 दूसरे  हिस्सों  में  मी  उन  की  काफी  तादाद  है।
 अगर  इन  गिरे  हुए  लोगों  को  शामिल  कर  लिया
 जाये  तो  बड़ी  अच्छी  बात  होगी  ।

 मैं  पूछना  चाहता  हूं  कि  ग्रामीण  सरकार  इन
 बेचारे  हरिजनों  को  दे  क्‍या  रही  है  ?  क्योंकि
 जब  मैंने  सवाल  किया  था  कि  आज  बलास  में
 क्लास  2  में,  क्लास  3और  &  में  कितने  परसेन्ट
 हरिजन  हैं  तब  मुझ  को  जो  जवाब  मिला  उस  से
 मैं  ऐसा  महसूस  करता  हूं  कि  सरक,र  जो  कहती
 है  शायद  उस  का  दसवां  हिस्सा  भी  उन  के  साथ
 न्याय  नहीं  कर  रहो  है  7  इस  बिना  पर  किसी

 तरह  का  मौका  उन  को  नहीं  मिलता  कि  वह
 अभी  तक  उन  संस्कारों  को  छोड़  नहीं  पाते  हैं  जो
 उन  में  पांच  हजार  सालों  से  पैदा  हुए  हैं  ।

 मजहब  बदलने  से  किसी  में  कोई  बहुत  फर्क

 नहीं  पड़ता  मेरे  बाप  दादे  हिन्दू  थे।  अब  अगर
 मैंने  अपना  मजहब  बदल  लिया  ता  मी  मैं

 ब्राह्मण  तो  हूं।  क्या  इस  में  किसी  को  कोई  शक

 है  ?  अगर  यह  सोच  कर  के  किसी  क्रिश्चियन  को

 छोड़  दिया  जाये,  मुसलमान  को  छोड़  दिया  जाये,
 सिख  को  छोड़  दिया  जाये,  पारसी  या  बौद्ध
 को  छोड़  दिया  जाप  तो  इस  से  ख़ामख़्वाह
 विक रिंग्स  पैदा  होती  हैं  |  अच्छा  होता  कि  अगर
 सरकार  अपने  भ्रमेडमेंट्स  खुद  ही  पहले  लाई
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 होती  ।  जैसा  मेरे  एक  कांग्रेसी  सदस्य  ने,  जो
 इंदिरा  जी  की  कांग्रेस  के  हैं,  कहा  सरकार  ज्वाइंट
 कमेटी  में  कोई  असेंसमेंट  नहीं  लाई,  यहां  पर
 एकदम  से  इतने  असेंसमेंट  लाई  |  मैं  समझता  हूं
 यह  बात  ठीक  है  ।  हमारे  कांग्रेसी  भाई  बड़े  पुराने
 जनंलिस्ट  और  तजुर्बेकार  नेता  मुल्क  के  है।  जैसा

 उन्होंने  कहा,  इस  तरह  गवर्नमेंट  का  एकदम  से
 असेंसमेंट  लाना  अच्छा  नहीं  लगता।  चाहे  इंदिरा
 जी  की  सरकार  हो  चाहे  कम्यूनिस्ट  भाइयों  को
 सरकार  हो,  वह  अपने  ऐसे  रवायात  कायम  न
 करें  कि  ज्वायेन्ट  कमेटी  के  सामने  तो  कोई  बात
 न  आये,  लेकिन  यहां  एकाएक  ओप्रा  जाये।  इस
 के  माने  तो  यह  होंगे  कि  ज्वायेन्ट  कमेटी  बनाने
 के  बाद  हजारों  नहीं,  लाखों  रुपये  खर्च  करने  के
 कोई  माने  नहीं  हैं  ।

 मैं  सिंह  दो  ही  बातें  अं  करना  चाहता  हूं  ।

 एक  तो  यह  कि  अगर  गिरे  हों  को  उठाना  है
 तो  उस  में  गोलियों  का  नाम  जोड़  दिया  जाये।
 सरकार  के  सोर्सेज  बहुत  होते  हैं।  वह  जानती  है
 कि  मुसलमानों  में  मी  कई  लाग  ऐसे  हैं  जो
 पसमांदा  हैं  तेली  हैं,  सबके  हैं,  इन  की  तरफ  भी
 सरकार  की  नजर  होनी  चाहिये  ।  अगर  इस  तरह
 के  लोगों  को  आप  नहीं  उठाना  चाहते  तो  इन
 को  न  शामिल  कीजिये,  लेकिन  चूकि  सरकार

 हरिजनों  की  बात  कहती  है,  जो  पांच  हजार
 सालों  से  गिरे  हुए  लोगों  की  बात  करती  है,  इस
 लिये  इन  को  शामिल  होना  चाहिये  ।  इस  बिल
 मैंने  तो  सड़कें  को  टच  किया,  न  बाजारों  को  टच

 किया,  न  दूसरों  को  ही  टच  किया  ।  जिन  लोगों
 को  अछूत  करार  दिया  गया,  उन  के  साथ  अन्याय
 किया  गया  था  ।  उन  के  साथ  न्याय  करने  की  बात
 सरकार  ने  कही  ब्रोकर  कुछ  यत्न  भी  किया  गया।
 उन  के  लिये  रिजवेंशन  किया  गया  लेकिन  जिन
 के  लिये  रिजर्वेशन  किया  जाता  है  उन  में  कॉफिडेंस
 कम  हो  जाता  है  और  वह  अपने  श्राप  को  अपने
 पैरों  पर  खड़ा  करने  की,  अच्छे  शहरी  बनने  की

 पूरी  कोशिश  नहीं  करते  ।
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 बहरहाल  मैं  ने  गोलियों  की  तरफ  ध्यान
 दिलाथा  है  जिन  की  तादाद  मेरे  हलके  में  काफी
 है  मैं  ने  उन  के  बारे  में  कुछ  कहा  है,  लेकिन  मैं
 नहीं  चाहता  कि  उन  के  लिये  अपनी  तरफ  से  मैं
 असेंसमेंट  लाऊं  ।  अगर  मैं  लाता  तो  मुझ  को
 समझा  जाता  कि  चूकि  में  उन  का  दुश्मन  हूं  इस
 लिये  मेरी  बात  न  मानी  जाये  ।  असल  में  मैं  उन
 का  दुश्मन  नहीं  हूं।  मले  सरकार  खुद  ऐसा  सम-
 झती  हो,  लेकिन  मैं  अपने  आप  को  उन  का  दुश्मन
 नहीं  समझता  ।  बहरहाल  यहां  पर  लाखों  की
 तादाद  गोलियों  की  है  श्लोक  उन  को  इस  में  शामिल
 कर  लेना  चाहिये  |  वह  लोग  सुअर  पाल  कर  या
 इसी  तरह  के  कोई  और  काम  कर  के  अपना  काम
 चलाते  हैं।  अगर  उन  को  शामिल  कर  लेने  की
 त्  करम  सरकार  कर  दे  और  00  के  बजाय
 l0  का  भी  फायदा  दे  दे  तो  भी  समझूंगा  कि

 उन्होंने  कुछ  किया  है  ।  वह  अ्रपने  को  हरिजनों
 का  हमदर्द  समझती  है।  अगर  एक  रुपये  में  घेला
 भी  उन  को  मिल  जाये  तो  मैं  इंदिरा  सरकार  का

 शुक्रिया  करदा  करूंगा  |
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 श्री  चंद्रिका  प्रसाद  (बलिया)  :  सभापति

 महोदय,  आपने  मुझे  जो  अवसर  दिया  है  उस  के

 लिये  मैं  आप  को  धन्यवाद  देता  हूं  ।इस  बिल  का
 स्वागत  करते  हुए  मैं  अपने  विचार  आप  के  सामने

 रखना  चाहता  हूं  ।  यह  सही  है  कि  इस  में  धर्म

 की  बात  को  नहीं  लाना  चाहिये  था  ।  कोई

 हिन्दू  हो,  सिख  हो  ईसाई  हो,  मुसलमान  हो,  सभी

 भारत  माता  के  सपूत  हैं  7  काई  किसी  प्रकार

 का  किसी  में  फर्क  नहीं  किया  जाना  चाहिये  ।

 किसी  में  कोई  मेदभाव  नहीं  किया  जाना  चाहिये।
 लेकिन  शुद्ध  संविधान  का  जो  मंशा  है,  उस  का

 जो  उद्देश्य  है,  उस  को  हमें  देखना  होगा  1  जो

 हरिजन  हैं,  जो  गिरे  हुये  हैं,  उन  के  वास्ते  कुछ
 रिजर्वेशन  रखा  गया  था  और  कहा  गया  था

 कि  उन  के  लिए  कुछ  सुविधायें  दी  जाएं,  उन
 की  कुछ  मदद  की  जाए  ।  यही  इस  बिल  को

 लाने  का  मी  जहां  तक  मैं  समझ  पाया  हूं,
 उद्देश्य  है।  जो  मूल  जाति  के  लोग  हैं,  जो  यहां
 के  मूल  निवासी  हैं,  जो  यहां  के  रहने  वाले  हैं,
 जो  गिरिजन  हैं,  जो  हरिजन  हैं,  जो  बैकवर्ड
 क्लासिक  के  लोग  हैं,  जो  वी कर  सैक्शन  के  लोग

 हैं,  उन  की  तरक्की  के  लिए  हम  देखते  हैं  कि  इस
 बिल  को  लाया  गया  है  ।  मूल  निवासियों  में  जो

 अछूत  हैं,  जो  गिरे  हुए  हैं,  उन  को  ऊंचा  उठाना

 हमारा  मुख्य  उद्देश्य  है।  देहातों  के  इन्दर  शेड्ल्ड
 ट्राइ बल्ज  के  अन्दर,  जो  बैकवर्ड  एरियाज  हैं,  उन
 के  अन्दर  मैं  मानता  हुं  कि  मिशनरीज  ने  बहुत
 अच्छा  काम  किया  है,  लोगों  को  पढ़ाया  है,  उन
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 को  ऊंचा  उठाया  है,  उन  को  सिखाया  है।  भारत
 ये  जो  लोग  क्रिश्चियन  बन  गए  हैं  और  उस
 कारण  से  जो  ये  ऊपर  उठ  गए  हैं  इन  में  और
 जो  अभी  भी  गिरे  हुए  हैं,  जो  अछूत  है,
 जो  अभी  भी  निर्धन  हैं,  हम  को  फर्क  करना
 ही  होगा  ।  संविधान  का  मकसद  भी  यही
 है  कि  हम  इन  गिरे  हुए  लोगों  को  उठाएं।
 जिन  को  मिशनरीज  ने  उठा  दिया  है  उन
 को  क्‍यों  ये  प्रिसले  दिये  जायें  जो  गरीबों
 के  लिए  हैं,  जो  पिछड़े  हुए  लोगों  के  लिए
 हैं  ।  ईसा  मसीह  द्रोह  महात्मा  गांधी  ने  भी
 यही  कहा  था  कि  जो  कमजोर  है,  उन  के  लिए
 हम  को  काम  करना  है,  उन  को  हम  को  उठाना
 है  ।  अब  जो  हमारे  भाई,  भारत  के  सपूत  ईसाई
 हो  गए  हैं  और  उस  कारण  से  वे  ऊपर  उठ  गए
 हैं,  विकसित  हो  गए  हैं  तो  ये  सुविधाये  जो  दी
 जा  रही  हैं,  क्यों  उन  को  दी  जाए  और  जो  हमारे
 आदिम  जाति  के  लोग  हैं,  जो  गिरे  हुए  हैं,  जो  राज
 भी  भ्र पनी  जगह  पर  है,  उन  को  ये  सुविधायें
 क्यों  न  दी  जाए  ?

 6.52  hrs,

 [Mr.  SPEAKER  in  the  Chair,  ]

 अध्यक्ष  महोदय,  आप  तो  जानते  ही  हैं  कि
 हमारे  रिसोर्सिस  सीमित  हैं,  हमारे  साधन  सीमित
 हैं,  और  सीमित  साधनों  में  ही  रह  कर  हम  को
 यह  सारा  काम  करना  है  ।  ये  साधन  जो  गिरे

 हुए  हैं,  पिछड़े  हुए  हैं  उन  को  ही  ऊपर  उठाने  में
 लगने  चाहिये  ।  मैं  सब  धर्मों  का आदर  करता  हूं।
 हमारे  संविधान  की  दृष्टि  में  सब  धर्म  समान  हैं  v
 लेकिन  संविधान  तथा  कानून  से  जो  भी  सुविधा
 दी  जाती  है  उस  का  उपयोग  अधिक  चालाक
 और  बुद्धिजीवी  लोग  ही  कर  लेते  हैं  जो  उपेक्षित
 हैं,  जो  पीडिता  है।  जो  अपने  पक्ष  के  वास्ते
 समर्थन  प्राप्त  नहीं  कर  सकते  हैं,  बे  कसे
 उठेंगे  ।  इस  रास्ते  मेरा  कहना  यह  है  कि
 अगर  कोई  भाई  दूसरे  धर्म  में  जा  कर  दीक्षित
 हो  गया  है,  पढ़  लिख  गया  है,  विकसित
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 हो  गया  है  तो  उस  के  लिए  यह  प्रिसले

 नहीं  रहना  चाहिये,  उस  को  ये  सुविधायें  नहीं
 मिलनी  चाहियें  ।  जो  आदिम  जाति  के  लोग  हैं,
 जिन  के  संस्कार  और  जिन  की  संस्कृति  कौर
 सम्यता  मारतीय  है,  जिन्होंने  अपना  धर्म  परिव-
 तन  नहीं  किया  है  और  जो  गिरे  हुए  हैं  और  जिन
 को  हम  को  समाज  के  दूसरे  वर्गों  के  बराबर
 लाना  है,  उन  के  लिए  ये  सुविधायें  रहनी
 चाहिये  ।

 हमारे  डिप्टी  लीडर  श्री  भंडारे  जी  कह  रहे
 थे  कि  जो  छूत  है,  जो  निर्धन  है,  उस  को  आधार
 मान  कर  एक  क्राइटीरिया  निर्धारित  किया  जाना

 चाहिये।  लेकिन  आप  देखें  कि  राज  छुआछूत
 की  वह  भावना  नहीं  रही  जो  पहलें  हुआ  करती
 थी  ।  इस  वास्ते  गरीब  जो  हैं,  निर्धन  हैं,  जो
 उपेक्षित  हैं,  जो  बैकवर्ड  हैं,  उन  की  लिस्ट  बननी
 चाहिये  और  उसका  ही  विचार  रखना  चाहिये
 था।  लेकिन  जो  लिस्टें  बनाई  गई  हैं  उन  में  इस
 बात  का  खयाल  बहुत  कम  रखा  गया  है  |  23
 साल  हमें  आजाद  हुए  हो  गए  हैं  कौर  हम  देखते
 हैं  कि  छुआछूत  की  वह  भावना  नहीं  रह  गई  है
 जो  पहले  थी  1  इस  रास्ते  निर्धन  जो  है,  यह  मुख्य
 चीज  है  जिस  पर  हम  को  विचार  कर  के  लिस्टें
 बनानी  चाहिये  कौर  निर्धन  वर्ग  न  लोगों  को,
 पिछड़े  हुए  लोगों  को  ही  इस  में  रखा  जाना
 चाहिये  t  मध्यम  वर्ग  के  लोग  भी  हैं  जो  शिक्षित
 हो  गए  हैं  और  पिछड़े  हुए  लोगों  के  अन्दर  भी
 श्राप  को  वे  लोग  मिल  जाएंगे  जो  विकसित  हो
 चुके  हैं  ओर  आगे  बढ़  गए  हैं,  उन्होंने  अपने  आप  को

 एजुकेट  कर  लिया  है,  ।  ग्रेजुएट  हो  गए  हैं,  एम.ए.
 हो  गए  हैं,  जिन्होंने  पी  .एच  .डी  .कर  ली  है,  जो
 डॉक्टर  बन  गए  हैं  ।  यदि  इस  क्राइटीरिया  को
 अपना  लिया  जाय  तो  मध्यम  वर्ग  में  जो  गरीब
 हैं  लेकिन  जो  ठाकुर  हैं,  ब्राह्मण  हैं,  उन  को  भी
 हम  को  शामिल  करना  पड़  जाएगा  ।  लेकिन
 हम  नहीं  चाहते  हैं  कि  उन  को  शामिल  किया
 जाए।  इस  वास्ते  होना  यह  चाहिये  कि  जो  नीचे
 गिरे  हुए  हैं,  जो  विकसित  हैं,  उन  को  ही
 शामिल  किया  जाए,  जो  गिरिजा  हैं,  जो  पिछड़े
 हुए  हैं,  उन  को  ही  शामिल  किया  जाए  |
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 हमारे  उत्तर  प्रदेश  में  इस  दृष्टि  से  रंग।  हैं
 रमजना  हैं,  मल्लाह  हैं,  फिशर मन  हैं,  जो  बहुत
 ही  निघन  हैं,  उन  का  खयाल  रखा  जाना  चाहिये
 और  उन  को  शामिल  इस  में  क्रिया  जाना

 चाहिये।  अध्याय  छः  के  अन्दर  उत्तर  प्रदेश  के
 अन्तर्गत  कुछ  जातियां  रह  गई  हैं,  जो  शामिल

 होनी  चाहिये  |  लोहा,  कुम्हार,  सुनार  जुल/हा  जोकि

 देहरादून  की  लिस्ट  में  रखे  गए  हैं,  उन  को  उत्तर
 प्रदेश  की  लिस्ट  में  रखा  जाना  चाहिये  क्योंकि
 वे  सभी  जगह  रहते  हैं

 att  शिवचन्द्र  का  (मधुबनी):  ग्रा जादी
 के  बाद  से  जिस  तरह  से  इस  सरकार  ने  अनुसूचित
 जातियों  के  साथ  व्यवहार  किया  है,  या  ख़ादिम
 जातियों  के  साथ  व्यवहार  किया  है  उस  को  देखते

 हुए  कहना  पड़ता  है  कि  इन  दोनों  कोही  इस
 सरकार  ने  शोषण  का  हथियार  बनाया  हैं  और

 इसलिए  बनाया  है  ताकि  इस  की  गद्दी  मजबूत
 हो  ।  इन  दोनों  जातियों  का  इसने  एक् सप्लाय टेशन
 किया  है

 wat  कुछ  दिन  हुए  श्री  सूरज  भान  का
 विधेयक  आया  जिस  में  यह  व्यवस्था  थी  कि
 प्रसेम्बलियों  और  पालंमैंट  में  उन  की  आबादी  के

 प्रनुसार  उन  को  रिप्रिसेंटेशन  मिले  ।  यह  संजो-
 घन  विधेयक  था।  सरकार  ने  कहा  कि  वह  इस
 विधेयक  के  साथ  है  |  सरकार  के  जो  सदस्य  वहां
 के  उन्होंने  इस  के  पक्ष  में  मत  भी  दिया  ।  लेकिन
 सरकार  ने  ऐसी  चालाकी  चली  कि  वह  विधेयक
 पास  न  हों  सका  |  कहने  को  तो  कहा  गया  कि
 उस  की  हमदर्दी  इस  के  साथ  है  शड्यूल्ड  कास्ट
 और  शैड्यूल्ड  ट्राइन्ज  के  साथ  है  लेकिन  हकीकत
 में  आप  की  हमदर्दी  उन  के  साथ  नहीं  थी  कौर
 नगर  होती  तो  जरूर  श्राप  उस  को  पास  करवाते  |
 बातें  तो  आप  बड़ी-बड़ी  करते  हैं  लेकिन  हकीकत
 में  आप  अपने  हाथ  मजबूत  करने  के  लिए  इन
 जातियों  का  एक् सप्लाय टेशन  करते  हैं  1

 यह  विधेयक  कमेटी  में  गया  था।  वहां  से
 पास  हो  कर  श्राया है  ।  लेकिन  जिस  रूप  में
 आपने  लम्बे  चौड़े  संशोधन  रखे  हैं  उस  से  पता
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 [  श्री  शिवचन्द्र  झा  ]

 लगता  है  और  साबित  हो  जाता  है  कि  श्राप
 इस  समस्या  को  गम्मीरतापूवंक  नहीं  ले  रहे  हैं,
 इस  समस्या  का  आपने  सीरियसली  अध्ययन  नहीं
 किया  है।  कौन-कौन  सी  आदिम  और  अनुसूचित
 आदिम  जातियां  इस  में  आ  सकती  हैं,  इस  के
 सही  आंकड़े  आपने  एकत्न  करने  की  कोशिश  नहीं
 की  है।  जैसे-जैसे  कोई  बात  आती  गई  किसी
 सदस्य  के  जरिये  या  किसी  दूसरे  जरिये  से  उस
 को  ले  कर  आपने  उस  को  इस  में  शामिल  करने
 की  कोशिश  की  ।इस  से  यह  भी  साबित  हो
 जाता  है  कि  इस  समस्या  को  हल  करने  के  लिए
 आप  अभी  भी  तैयार  नहीं  हैं  ।

 एक  संशोधन  जिस  पर  347  सदस्यों  ने
 हस्ताक्षर  किए  हैं,  दिया  गया  है।  मोटे  तौर  पर
 संशोधन  यह  है  कि  जिस  ट्राइब  का  सदस्य
 इसलाम  या  क्रिश्चियैनिटी  को  एक्सेस  कर  लेता  है,
 वह  ट्राइबल  नहीं  रह  जाएगा  1  जहां  तक  क्रिस्टी-
 पैनिटी  का  सम्बन्ध  है  और  जैसा  क्राइस्ट  का
 सम्बन्ध  है,  उन  के  लिए  मेरे  दिल  में  बहुत  श्रद्धा
 है  ।  वह  अपने  जमाने  में  क्रान्तिकारी  रहे  हैं  ।
 हम  या  दुनिया  जब  रास्ता  की  अवस्था  में  थी  तब
 उन्होंने  बराबरी  का  पैगाम  दिया  ।  लेकिन  उन
 के  प्रनुयाइयों  ने  जिस  रूप  में  उन  की  शिक्षाओं
 का  इस्तेमाल  किया  है,  उस  को  भी  हम  जानते
 हैं।  यह  बात  सही  है  कि  भारतीय  क्रिस्चियंज
 में  अंग्रेजों  के जमाने  में  रूलिंग  पार्टी  के  साथ
 गठबन्धन  किया,  अंग्रेजी  सत्ता  के  साथ  गठबन्धन
 किया ।  इस  के  बहुत  से  उदाहरण  मी  हैं  t
 इंडियन  क्रिस्चियन  जब  बाहर  जाते  थे  तो  वे
 अपने  श्राप  को  हिन्दुस्तानी  कहने  में  शर्म  महसूस
 करते  थे  ।  वे  कहा  करते  थे:

 We  are  not  Indians,  we  are  English-
 men,  you  blackish  follows  you  Indians.

 उन का  रुख  ऐसा  रहा है  कि  वे  अपने
 आप.  को  अरन्य  हरिजनों  शौर  आदिवासियों
 से  ऊंचा  समझते  रहे  हैं  ।  संविधान  की
 धाराओं  में  इन  जातियों  के  .लिए  जो  सूची-
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 धायें  रखी  गई  हैं।  उन  का  एक  खास  मतलब
 है  ।  जिस  तरह  परिवार  के  किसी  बीमार  आदमी
 की  तरफ  खास  ध्यान  दे  कर,  उस  को  खास  सहा-
 यता  और  सुविधा  दे  कर,  उस  का  इलाज  किया
 जाता  है,  संविधान  की  धाराओं  में  जो  व्यवस्था
 की  गई  है,  हजारों  बरसों  से शोषित  इन  जातियों
 के  इलाज  के  रूप  में  है  1

 जो  हरिजन  और  आदिवासी  इस्लाम  या

 क्रिस्टियेनिटी  कुबूल  कर  लेते  हैं,  यदि  उन  की

 माली,  सामाजिक  और  शिक्षा  सम्बन्धी  हालत
 दूसरों  के  मुकाबले  में  अच्छी  है,  तब  तो  उन  को

 सुविधायें  नहीं  मिलनी  चाहिए,  चाहे  वे  स्कालरशिप

 हों  या  अन्य  प्रकार  की  सुविधायें  ।  लेकिन  यदि
 इस्लाम  और  क्रिस्टियेनिटी  कुबूल  करने  के  बाद
 भी  उन  की  माली  हालत  खराब  रहती  है,  तो
 सरकार  को  उन  के  स,थ  दूसरे  हरिजनों  और
 आदिवासियों  के  समान  व्यवहार  करना  चाहिए।
 क्या  मंत्री  महोदय  इस  सदन  को  यह  आश्वासन  देंगे

 कि  जों  हरिजन  और  आदिवासी  कनवर्टिड  हैं
 और  जो  इस  संशोधन  के  पास  हों  जाने  के  बाद

 हरिजन  और  आदिवासी  नहीं  माने  जाते  हैं,  क्या
 सरकार  उन  की  माली  हालत  को  सामने  रख  कर

 ही  उन  को  सुविधायें  ग्राही  देने  के  बारे  में  निर्णय
 करेगी  और  जिन  लोगों  की  माली  हालत  खराब

 है,  उन  को  इग्नोर  नहीं  किया  जायेगा.  ?

 जैसा  कि  और  विधेयकों  के  बारे  में  होता  है,
 समथिंग  इज  बैटर  देन  नर्सिग।  वास्तव  में  सरकार
 के  पास  परिजनों  और  आदिवासियों  की  समस्या
 के  बारे  में  कोई  संतोषजनक  सालशन  नही  है
 आज  सब  पार्टियां  हरिजनों  और  आदिवासियों
 को  स्वसप्लायट  करने  का  काम  करती  हैं।  जो
 पार्टी  इस  समस्या  को  समाज  के  पुननिर्माण  कौर

 समाजवादी  समाज  की  स्थापना  के  संदर्भ  में

 देखेगी,  वही  इस  समस्या  को  हल  कर  सकती

 है।

 हम  बावजूद  खामियों  के  इस  विधेयक  वन
 समर्थन  करते.  हैं,  लेकिन  सरकार  यह  श्रीनिवासन
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 दे  कि  इस  संशोधन  के  पास  हो  जाने  के  बाव-
 जून  सरकार  हरिजनों  और  आदिवासियों  के  बीच
 में  कोई  डिफरेंसेशन  नहीं  करेगी  और  एक  पहल
 को  सामने  रख  कर  कदम  उठायेगी।

 17,03  hrs.

 STATEMENT  RE  MURDER  OF
 EIGHT  PERSONS  IN  24  PARGANAS
 DISTRICT  OF  WEST  BENGAL  ON

 20TH  NOVEMBER,  1970,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 MINISTER  OF  STATE,  DEPARTMENTS
 OF  FLECTRONICS  AND  SCIENTIFIC
 AND  INDUSTRIAL  RESEARCH  (SHRI
 K.C.PANT):  Inthe  morning  of  20th
 November,  the  police  authorities  of  the
 24-Parganas  District  received  _infor-
 mation  of  some  dead  bodies  having  been

 sein  within  their  jurisdiction.....

 SHRI  JYOTIRMOY  BASU  (Diamona
 Harbour):  On  a  point  of  order.  I  want
 to  know  whether  you  are  accepting  or
 rejecting  the  adjournment  motion,  notice  of
 which  was  given  by  us  on  Saturday.

 MR.  SPEAKER  :  I  must  know  what
 he  says  on  that.

 SHRI  JYOTIRMOY  BASU  :  Those  who
 have  been  accused  there  have  written  this
 report.  We  are  not  interested  in  it.

 MR.  SPEAKER  :  Let  the  Minister  be
 heared.

 SHRI  K.  C.  PANT:  As  I  was.  saying, in  the  morning  of  20th  November,  the  police authorities  of  the  24  Parganas  Dt.  received
 information  of  some  dead  bodies  having been  seen  within  their  jurisdiction.  On  a
 search  being  made,  four  dead  bodies  were
 found  in  the  Andanga  police  station  area,
 and  another  four  in  the  Barasat  police
 station  area.  All  the  dead  bodies  were  of
 young  men.  Their  hands  were  tied  behind
 their  backs.  All  of  them  were  wearing trousers  and  shirts.  The  places  where  the
 dead  bodies  were  found  had  no  marks  of
 struggle.

 of  West  Bengal

 By  the  22nd  November,  all  the  eight
 bodies  had  heen  identified.  The  victims
 are  reported  to  belong  to  Dakshineswar  and
 Ariadaha  areas  of  the  24  Pargana  district.

 The  experts  of  the  Central  Forensic
 Laboratory  in  Calcutta  were  instructed  to
 Provide  all  assistance  to  the  investigation
 already  in  progress,  and  they  started  doing
 so  yesterday.  The  Government  of  West
 Bengal  had  requested  that  the  Central
 Bureau  of  Investigation  should  be  associated
 with  the  investigation.  The  Director,
 Central  Bureau  of  Investigation,  is  proceed-
 ing  to  Calcutta  this  evening  to  help  in  the
 investigation  and  also  provide  such  assis-
 tance  as  may  be  required.

 Government  have  taken  a  serious  view
 of  these  gruesome  murders  and  every  effort
 will  be  made  to  apprehend  the  culprits  and
 bring  them  to  trial.  Some  accusations  have
 been  made  that  the  police  are  responsible  for
 these  murders.  There  is  nothing  whatever
 to  support  these  accusations.

 The  Government  have  been  consider-
 ing  in  consultation  with  the  Governor  of
 West  Bengal  since  yesterday  whether  in
 addition  to  the  necessary  investigation  under
 the  Code  of  Criminal  Procedure  an  inquiry
 should  be  instituted  under  the  Commissions
 of  Inquiry  Act.  Even  though  doubts  have
 oeen  expressed  about  the  advisability  of  an
 inquiry  under  tne  Commissions  of  Inquiry
 Act  while  investigation  under  the  Code  of
 Criminal  Procedure  is  in  progress,  Govern-
 ment  have  decided,  in  view  of  tne  fact  that
 this  is  a  case  of  multiple  murders  under
 mysterious  circumstances,  that  a  commis-
 sion  should  be  appointed  and  that  a  serving
 or  retired  High  Court  Judge  selected  on  the
 advice  of  the  Chief  Justice  of  the  Calcutta
 High  Court  should  constitute  the  commis-
 sion.

 SHRI  A.  K.  GOPALAN  (Kasergod)  :
 We  have  heared  the  reply  of  the  Minister
 and  I  want  to  make  a  submission  that  there
 is  a  difference  between  discussing  an  ad-
 journment  mation  and  giving  a  reply  by  the
 Minister  and  then  deciding  about  the  ad-
 misibility  of  the  motion.  I  have  been  in  this
 House  from  952  onwards  and  on  many
 occasions  matters  of  urgent  public  impor-
 tance,  even  of  lesser  importance  than  this
 matter,  have  come  up  before  the  House  as


